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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONAL BENCH AT PUNE,

IN

ORIGINAL APPLICATION NO. 110 OF 2024 (WZ)

IN THE MATTER OF: -
M/s Ashapura Perfoclay Limited. ...Applicant(s)
VERSUS
Union of India, through MoEF&CC & Ors. ... Respondent(s)
INDEX
S. No. Particulars Pg. No.
1.
Counter Affidavit on Behalf of the Union of India, Ministry of
Environment, Forest and Climate Change (Respondent No.1)
2.
A Copy of S.0.1533 (E) dated 14.09.2006 is annexed as Annexure
R/1.
:
A copy of the order 29.01.2021 in OA 669 of 2018 (PB) is
annexed as Annexure R/2.
4,
A copy of Minutes of Meeting dated 15.04.2021 of the Joint
Committee is annexed here as Annexes no. R1/3.
5.

S.0. No. 3518(E) dated the 23rd November, 2016 are annexed

here as Annexure no. R1/4

Place: Gano\ LL'\"(\ e

Date:

99. 1. 260

Respondent No.1
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‘ORIGINAL APPLICATION NO. 110 OF 2024 (SZ)
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MANGLAGAURI P.EAKWANA

NOTARY
GCVT. OF 1M1

IN THE MATTER OF: -

M/s Ashapura Perfoclay Limited. ...Applicant(s)
VERSUS

Union of India, through MOEF&CC & Ors. ... Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 01, MINISTRY
OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

MOST RESPECTFULLY SHOWETH: -

I, Yogesh Kumar, working as Scientist “C” in Integrated Regional Office of the Ministry
of Environment, Forest & Climate Change, at Gandhinagar, the deponent herein does hereby

solemnly affirm and state on oath as under: -

1. That I am duly authorized and competent to swear the present reply affidavit on behalf of
Ministry of Environment, Forest and Climate Change (hereinafter referred as MoEFCC).

2. That the contents of the application, unless specifically admitted, are denied to the extent
that they are inconsistent with submissions made hereinafter.

3. That the instant reply is being filed by the Answering Respondent without prejudice to his
right to file a fuller and more detailed reply at a later stage, if so necessary.

4. That the applicant has filed this Original Application to challenge the inaction of
Respondent No. 2 i.e. State Level Environment Impact Assessment Authority (hereinafter
referred to as “SEIAA”) and Respondent No.3 i.e. State Level Expert Appraisal
Committee (hereinafter referred to as “SEAC”)in processing the application dated
13.09.2023, which requests an amendment to the existing Environmental Clearance (EC).
The amendment sought is to include Survey Nos. 166 and 168 without increasing the

pollution load. It is further submitted that the applicant seeks a directive for Respondents
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- » No. 2 and 3 to process the EC application dated 13.09.2023 as a regular application, rather
than categorizing it as a "violation" case.

5. That it is humbly submitted that the Answering Respondent in exercise of the powers
conferred by Section 3 of the Environment (Protection) Act, 1986 read with clause (d) of
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, had notified the
Environment Impact Assessment Notification, 2006 on 14.09.2006. A Copy of S.0.1533
(E) dated 14.09.2006 is annexed as Annexure R/1.

. That under the provision of the Environment Impact Assessment Notification (hereinafter
referred to as EIA), 2006, construction of new projects or activities or the expansion or
modernization of existing projects or activities listed in the schedule annexed to the said
notification entailing capacity addition with change in process and or technology shall be
undertaken in any part of India, as applicable, only after receipt of the prior environment
clearance from the Central Government or by the SEIAA, as the case may be. It is
submitted that, the Central Government under sub Section (3) of section 3 of the
Environment Protection Act, 1986 in accordance with the procedures specified in the EIA
Notification, 2006, duly constitutes SEIAA.

That the EIA Notification, 2006 in Paragraph 7, stipulates four stages in the process of
obtaining Environmental Clearance. Stage (1) is SCREENING wherein the Expert
Appraisal Committee or the State Expert Appraisal Committee takes the decision whether
or not Environmental Impact Assessment Report has to be prepared for the proposed
projects. Stage (2) is SCOPING wherein the Expert Appraisal Committee for category ‘A’
projects and the State Expert Appraisal Committee for category ‘B’ projects determines
detailed and comprehensive Terms of Reference addressing all relevant environmental
concern for the preparation of an EIA/EMP Report in respect of the proposed project or
activity for which the prior environmental clearance is sought. Stage (3) relates to PUBLIC
CONSULTATION and has two components- (i) a public hearing, which is conducted by
the concerned State Pollution Control Board at the project site or in its close proximity,
explaining all possible environment impacts and measures proposed in EMP and (i)
obtaining written responses from other concerned persons who have a plausible stake in
the environment aspects of the project or activity. Lastly, Stage (4) relates to APPRAISAL
of the Project wherein the detailed scrutiny by the EAC or the SEAC of the application and
other documents like the Final EIA Report and outcome of public consultations relating
including public hearing proceedings, submitted by the Project Proponent to regulatory
authority concerned for grant of environment clearance is conducted.

. That it is respectfully submitted that EIA Notification, 2006 has decentralized the
environmental clearance process by categorizing the developmental projects in two
categories, i.e., Category ‘A’ project and Category B. The “Category ‘A’ projects are
appraised at Central level by the Expert Appraisal Committee (hereinafter referred to as
“EAC”) and Category ‘B’ projects are appraised at SEAC. The SEIAA and SEAC are

constituted to provide clearance to Category B projects.

bt
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- That the M/s Ashapura Perfoclay Limited is a company engaged in the business of
' Bleaching Clay and Bentonite (throughput) manufacturing unit, situated at Survey No.167,
Village Ler, Near Bhujodi, Taluka Bhuj, District Kachchh, Gujarat. That the project
activity falls under 2(b) (Mineral beneficiation) of the Schedule of EIA Notification dated
14.09.2006 and categorized as “Category B” project where in the prior Environmental
Clearance is required to be granted by SEIAA, making SEIAA the Nodal agency in the
instant matter.

10. That it is further stated as submitted by the appellant, M/s Ashapura Perfoclay Ltd., that
the EC was granted vide communication dated 30.07.2016 for the manufacturing of bleach
clay and bentonite at Survey No. 167, Village Ler, Near Bhujodi, Taluka Bhuj, District
Kachchh, Gujarat. Subsequently, a case was filed in Hon’ble National Green Tribunal (PB)
with Original Application No. 669 of 2018 titled Marvada Amrutlal Becharlal Vs State of
Gujarat involving the issue of contamination of groundwater and soil by M/s Ashapura.
During the adjudication of the aforementioned matter, it was recorded therein that M/s
Ashapura Perfoclay ltd. had been granted another EC dated 26.02.2019 by SEIAA for the
expansion of production capacity of bleaching clay at the existing unit located at Survey
No. 167, Village Ler, Near Bhujodi, Anjar-Bhuj Highway, District Kachchh. It is further
noted that the said EC was subsequently cancelled by the SEIAA vide its letter dated
03.03.2020. The relevant portion of the said order is reproduced below for ease of

reference:

“6. Apart from the above, we notice from the written submission and
objections filed on behalf of the applicant on 28.01.2021 that the
plant for which EC was cancelled by the SEIAA is still operative. The
objection is reproduced below: 1. Operation of plant for which EC
has been cancelled by SEIAA: The applicant had challenged legality
of Environmental Clearance (EC)(SEIAA/GUJ/EC/2(b)/355/2019)
dated 26.02.2019 granted to M/s Ashapura Perfoclay Limited for
expansion of production capacity of bleaching clay at the existing
unit at Survey no. 167, village Ler, near Bhujodi, Anjar- Bhuj
Highway, District Kutch in Appeal No. 40/2019 (WZ)- Marvada
Amrutlal Becharlal & Anr Versus Gujarat State Environment Impact
Assessment & Ors. while the present OA was pending against the
same unit for violation of environmental norms. The Hon'ble NGT
issued notice in the appeal and a joint report was sought from the
Gujarat State Environment Impact Assessment Authority (SEIAA)
and Gujarat Pollution Control Board (GPCB). Accordingly, Gujarat
SEIAA filed affidavit dated 28.07.2020 to the effect that the E C has
been cancelled vide order dated 03.03.2020 after being satisfied that
the unit had given incorrect information. The Hon'ble NGT based
upon this affidavit disposed off the Appeal vide order dated
01.09.2020...."

11. That while disposing of Original Application no. 669 of 2018, this tribunal directed the

constitution of a Joint Committee comprising of nominees from MoEF&CC, CPCB, State

Pollution Control Board, and SEIAA, Guijarat, to look whether M/s Ashapura Perfoclay

Pats
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required EC for the modifications undertaken. And, if it is found that EC is necessary, the
State PCB and SEIAA may take remedial action in accordance with law. GPCB will be
nodal agency for coordination and compliance. A copy of the order 29.01.2021 in OA
669 of 2018 (PB) is annexed as Annexure R/2.

12. That the answering respondent further submits that the joint committee constituted by the
tribunal (Principal Bench) in OA 669 of 2018 made certain recommendations. The relevant
portion of the said Minutes of Meeting dated 15.04.2021 is reproduced below for ease of

reference:

“Recommendations:

1. GPCB shall verify the land record of production line 7 & 8 and if
it is found that the new plant i.e. production line 7 & 8 is constructed
on land / plot other than the existing land / plot of the unit i.e. M/s
Ashapura Perfocaly Pvt. Ltd. than the unit is not exempted from EC
as per MoEF&CC Notification of 2016 and SEIAA/ GPCB should

initiate appropriate action against the unit.

2. As mentioned above, if the land / plot is not changed for the new
plant, M/s Ashapura Perfoclay Pvt. Ltd. shall obtain "No increase in
pollution load certificate” for new production line 7 & & as per
MoEF&CC Notification dated 02.03.2021 and the unit shall not
operate production line 7 & 8 till "No Increase in Pollution Load
Certificate" and valid CC&A is obtained from GPCB.

3. Unit shall immediately dismantle Production line no 1 & 2. Unit
shall strictly comply with Honorable NGT order Dated 29.01.2021
in the Matter of O.A. 669/2018.”

It is further pertinent to state that the Government of India in the erstwhile Ministry of
Environment and Forests number S.O. no. 3518(E) dated the 23rd November, 2016 has
clarified that the mandatory prerequisite for availing the facility of “No increase in
pollution load certificate” is to have prior EC. The relevant portion of the Appendix—XIII

said Notification dated 23.11.2016 is reproduced below for ease of reference:

“ Process for obtaining “No Increase in Pollution Load” certificate
/ permission from the State Pollution Control Board™.

The instant amendment in EIA notification exempts the
requirement of prior environmental clearance for cases of change
in product mix without change in quantity and pollution load as
prescribed in the environmental clearance of the project. This
facility is available to those units which have obtained prior
environmental clearance under EIA Notification, 1994 and EIA
Notification, 2006. Such units shall apply to the State Pollution
Control Board along with their last Consent to Operate certificate.”

A copy of Minutes of Meeting dated 15.04.2021 of the Joint Committee and S.O.
No. 3518(E) dated the 23rd November, 2016 are annexed here as annexes no. R1/3
and R1/4 respectively.

13. The answering Ministry further submits that as per para 9 of the petition filed by the M/s

Ashapura Perfoclay, immediately after the recommendation of the Joint Committee, the

@..
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N
»\'Lf&\% project proponent applied for an EC amendment by the application dated 21.07.2021 for
’)"2? the inclusion of survey no. 166 and survey no. 168 before the Respondent no. 02. The
B S

Wy gy} proposal of the project proponent was duly deliberated before both Respondent no. 2, i.e.,
-ﬁ“

SEIAA, and Respondent no. 3, i.e., SEAC, separately, wherein the SEIAA referred back
the case with a recommendation to SEAC. The relevant portion, para 15, of the original
application 110 of 2024 is reproduced below for ease of reference:

“i. Respondent No.3 has noted that the PP has not obtained prior EC
for adjoining areas of Survey No.166 and 168. Although Respondent
No 3 has quoted the provision of MoEF & CC notification
02.03.2021. It has not given the material evidence of whether the
proponent by enlarging its plant operations and machinery, has led
to increase in the pollution load

ii. MoEF & CC notification say that if the existing plant has obtained
prior clearance and it has extended its process not causing any
pollution load, then it is exempted from the requirement of prior EC.

iii. Whether the existing unit has got the prior EC, whether with the
extension of the process to adjacent land has it led to additional
pollution load? Whether the joint Committee or GPCB have found
any increase in pollution load, if so then what extent violation made
by project proponent? These material evidences are missing in the
recommendation letter.

Respondent No.3 is requested to reconsider the recommendation in
light of the above and submit the recommendation at the earliest.”

14. 1t is further submitted by the answering Ministry that, as per Para 17 of the instant
application filed by the applicant, Respondent No. 2 rejected the Environmental Clearance
(EC) amendment proposal dated 21.07.2021 for the inclusion of Survey Nos. 166 and 168.
Furthermore, Respondent No. 2 directed M/s Ashapura Perfoclay to apply for a new
Environmental Clearance under the Standard Operating Procedure (SoP) dated 07.07.2021,
governing violation cases.

15. It is submitted by the answering Respondent that the Hon’ble National Green Tribunal, by
the order dated 08.11.2024, directed the answering Ministry to submit the reply-affidavit,
particularly with regard to the issue raised in this application whether the case of the
applicant falls in the category of “violation.”

16. In compliance with the directions of the Hon’ble Tribunal, the answering respondent
respectfully submits that, upon examination of the documents furnished through the instant
application filed by M/s Ashapura Perfoclay, it is observed that the action undertaken by
the SEIAA, directing the project proponent to file a new application under the violation
category, is appropriate and in accordance with the law. The commencement of operations
on an area not covered under existing EC resulted in expansion of project without obtaining
prior EC. In this case, M/s Ashapura Perfoclay commenced operations on certain portions
of land, specifically Survey Nos. 166 and 168, which were not covered under

Environmental Clearance granted to the project in 2016.
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ol
% at, in view of the aforementioned facts and circumstances, this Hon’ble Tribunal may

-
P

afy a
GARAS [y

/;if:lﬁ;ndly be pleased to pass appropriate order(s)/directions as the Hon’ble Tribunal may deem
< ﬁt and appropriate in the interest of justice.

IRy

PONENT

+ .9 FER/ Dr. Yogesh Kumar
amfae  / Scientist ‘¢’
vataror, a7 Va werary ufrada s,
Ministry of Enviroment, Forest & Climate Change
WA &R / Govt. of India ;

9. & w1, i (apome) / IRO,Gandhinagar(Gujarat)

VERIFICATION

Verified at Gandhinagar on this 22" day of November, 2024 that the contents of this
affidavit based on official record(s) maintained and information available in the office are true

and correct, no part of it is false and nothing has been concealed there from.

P

PONENT

i, avira gEw / Dr. Yogesh Kumar
Amfae 1/ Scientist ‘'C’
qufaor, a9 Ud Werarg ufads wared,
Ministry of Enviroment, Forest & Climate Change,
aqra ®ia@R [ Govt. of India

7 s \ tD

NL\! v F‘ﬁ‘fis— | .

SOLE;{!EFORE ME . &. &1, AR (OR) / IRO,Gandhinagar(Gujarat)
M%}GU\GEUW P, MAKW ANA

NOTARY

COVT. OF INDIA
CENTIFIED BY ME

ADVGCATE
AR s S
Aanad Bo G, oo v.umn:
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Che Gazette of Judia

EXTRAORDINARY

I [I—@uE 3—39-WUE (ii)
PART II—Section 3—Sub-section (ii)

w4 wHiTa
PUBLISHED BY AUTHORITY

€. 1067) =% foeelt, gEwfaar, famar 14, 2006915 23, 1928
No. 1067] NEW DELHI, THURSDAY, SEPTEMBER 14, 2006/ BHADRA 23, 1928

wfarmaﬂraﬂﬁam'
afergeEr

¢ feeelt, 14 faasn, 2006
WA, 1533( A ). —DSIT WOR AT DT YIOR GV A G¥HN T Gaftld Wa Io98a g9re

@& e ¥ f Ry 9N ara Ty a1 Wu Ieees WY vaieve SRrar ke mfiee g sw
siftrge @ yavor @ R wataRor (sieor) ofRPRE, 1086 ) @ 3 @ SWRT (3) B T W
#fxiza gro 18 7, 2006 @ JgAfea Iy gutaver A o sftrgee # R ofiew @ ket
& TR 99 a@ [ gafawfm sy afifafes 98 & ot & wwa @ fBRb o ' w4
aRarol  Rrarmerd W ar g SReE @ s ¥ T Sva e v wie
S R e aRa 2 R @ R a1 smeteRer W s fde st g
mﬁvjﬁama?m,w’mw{m)ﬁwq 1986 @ fraw 5 & ufraw (3) & a9 ve U
AT WG D IOUS, IERY, WM 2, We 3, IUES (i) H, H03N0 o 1324(3), @ 15
faday, 2005 grr gy@Ra @ 1 N Rret g7 wft afdedl 9, REd s wnfda 8m 28 e &
S0 @¥a A, e I aftgg &) sfafde o a Iura B sl sEa ® Sed w9 &
$ off, We fRq 7 @ @ sffav ey MR Fara amifya fpy Mo ;

3R Fad srfrgEen & wfoi 15 Ridar, 2005 1 Swar B IudE B9 Q TE A

AR TR SfedRe sreT IfTgET @ See A e @i amel ok ger W B weer 3
T W 9 R o fam & |

2900 G1/2006 ()
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THE GAZETTE OF INDIA : EXTRAORDINARY [Parr [1—SEc. 3(ii)]

I, I DA AHR, vatavw (wFemvr) Fram, 1986 B Frm 5 & Iufgw (3) B @ (0) B
Wuﬁauﬁam(ﬂm)afﬁﬁw, 1986 @ g1 3 B U (1) 3T I (2) B WS (v) W
ﬁawﬁﬁﬁwﬂwwﬂgeﬂvaﬁmﬁcmmm@.ﬂazvm, 1994 P I aTd
& Ry i v g A 19 afteem @ @d feer 7 € @ &9 @1 A e @ 3w

&N & 5 g yoee 3 e ¥ 8, 7S wRaraslt @ Grursant & aiféa d@fwie o1 5w
%ﬁwﬁmmmmmmmmmm
3R w1 dreifet ¥ Rada 9fkd awa # oRady oW g wna @ el w A gufRefy, e
WEBR R 1 59 e A 3% 390 v fAffds s & seR e R st err 3 @

' ava B TR WUR Gs R e eaflie o afRfa &
Ff DT WREW G WEE T W ST I WX Tafavom g Fefvor grieeer g gd aatawer
yamafey @ gwETq @ fpar S

2. o4 vaiacita sty &t snend (§.R.) -

P et a1 et @ R, oA S @ A A e
forar, S W B A SN o ¥ OF S R ¥ wa @ @ ofeta @ faw
& forg wifa RfYams e & R oy § ‘w @ ata o ara Rl & fag sal 59
TeEe dad GXER ¥ guiave el a9 qAeEd FEr T g R Iy W W 9 93iaR0] ATETd
frrior yiftesor et 1 &, gd vatqwfta sl snifta anft e oRarer @1 frarsang s e
el & |

(@ &9 SfRgE & s ¥ geteg wit 78 aRdreEnd @1 e

(i) o= T A o # gheg Remm wRaet @ frareard @1, waftT &=
& fav sty vRaiormstt @1 frareant & fay o Rar 71 agfateto @ ggar
g # @ 7 afreman Welt B uR X Ad & awar ¥ oRedw wfte AR @

amfAarmer |
(i) ffafde W ¥ ® g & s et e RRwvear gfte § s s
# #1E uftada |
- 3 T W qataen wnara Pafver witewor (1) 918 T W guorer @ereia Rt

sifrwur, R SO SE@ TIATT TWSIETT PRl AT & Dty WHN g YAtawor (W) afia,
1986 @ NI 3 @ SUETY (3) B I Tfew fm Srem R R wew @ Rwd sieeta o
et oY U Ued-fdd, T GNER AT Gt WY Toufd 99sd gR1 amfaaida e S |

188
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[ M1 II—203 3(ii) ] WA 1 TAIH : EHRY ; 3

(@ wew-a Wi I TR A1 O I SR S W e fm S s
fafert @ o arm |

(@ o= wew W A gRve @ e & o 59 fgET @ R VI A @ o
FHd B @ B @ | -

@) RSN (o) ¥ R wewl § § 0@ waw o atewon e frufor sfin o R
B, THETEYY T I B |

(s) I FEHR T WY IR ST U (3) A I (4) F P wewi ok semw @
B A TR B A B Rk BT GER TH B Wi B qde § A T B i g
FfRpET @ sl @ fay qEsamdey @t g witeRe @ W e Bt |

6) IR veEd waw ok sraw B (MRS B BT WHR GR oA B el I D
srem B ardra W) 1 ast @ Frae vaafy 2o |

(7) - cwdemsyy @ it Rfremn vena N & ot fsedt o A faw W |
4. tRaEET it fFaeamt &1 wafieon -

() i RdwEt @ e gera: @ wanl § gadfga & gat @ R gt @
W SR 3 e W iR we wwre R wrofae qen wra P e
W amEfRa |

() o Ay @ @ o A wiEfe Wit Rl @ Rearderd, e siqid
oA oRaraelt @ frardard @ R ok smafYatew qen swie s A
oRedw wftifaa & @ fig, 36 At @ wioAl @ fo Sy IR g fed
# o et R v stiwe affy o RieRel W) TR wxeRr § wafaw ok
a9 WAy § g vafewer aFmefy alfera @nft g

(i) o ¥ vt w S e wftifw e aRdoEl @ Reareard, R s
4 2 D W (i) § veRffEe Reme wRarsEal a1 Rearmad @ R 3R
amgfdtew @ 4 2 & wulw (i) ¥ afififde e fsw § oReds o 8
foreg Rl & wftifore 78t & S ot A Fffaa & o wremw od @ @ HW
£ m{ﬂ'ﬂmwmﬁﬁﬁﬁwmﬁ@mwmiﬁ
anfer Bt | Teransty @t st RifteE, s 9 afgan A afda A Sy arch
et T W WY TdE WY s e Ay (Tuded) @ Ramiel o
enRa B | UEEATETY whw W9 ¥ ISd TESEuy A1 rast &t arqufRifa
#, ®rE yat ‘@ ofareE wad ‘@ Rae el e
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e THE GAZL [TE OF INDIA : EXTRAORDINARY [ParT I—Skc, 3(i)]

5. wiffm, Rarm iR sisow afRfa - Idy Rer & W W 78 ARy sieaq wify

AR T A1 HY I WY W aod g sfeed wfafy (Rrd g @ s vearg Suelt ofR wwsueh
FE T ) HAY: wa @ A wad cw” aRarael @1 fhareendt ) weifi, e siR s

Hof | St o vwsud &) vars W9 4 FH A ©5 U6 4K dew anh |

(@)  dvdl @ o oRfvee VI & & ol | wow @ g T0ad WY W GEETE @
To7 Wl Tur E@IBR g1 99 TSI gUTES B IO A g d@edq] qfed 187

fa e |

(@ — SE WEN GaE T9 WHR AT | IS urd @ @ R § see
R ok @ & @l 9 W A o a1 |y Toued @ faT Ue gegeel

I FE [GDH A

(M)  Rdwg sree @Rty v o e siee aftfy & o @ sefy @ fag wfda
@t et |

(m) < e sides 9l ek T fadme sfew 9y @ witga wew wE
oy T frawan & dda § Rrad fag gd watqefn semaf aid o 2, @
@ a o Ben a@ W sieed @ wed @ fay aRed @ W Pl @
forg amaws whaard A, o9 § BH 9 R gd ga a |

(€  fdmg siegd witfa ok Rws giod ol dge afe @ e ®
P Huf | wemy goie A § weafa @ @ g sy R w8 @
ot & @) @i & RuR A e

6. gd yatawfta ammfy @& foro smdesr (@) o @it smrell & vafawefta sy wim @ fog
& e aRsE Sy fharrant @ fag Rmd s @ERd @ odes g e e
wfawiu fFameny @ 94 @ @ Ry @ gd, qdfte e (vel) @ geae @ gwEe aRRee
2 Vgt ufd @y d ged e w1 3R FIE U 1 # b g | nded, SND
Reare, o gfeial e (SeRE @ uE 8) B ATHA B YT 1 o RS I¥E 16
@ of T 4d g afEe Burd 9 ue R, od wemar RO @ e o) aron Ao &1 U

yfa w3 W Yo e |

7. () 7 wiranelt & Rrv yd vateiy sFmeRy ($0) ufm @ W - 4% oRaeEet B g
qargentty cenite ufdar § afreea R www g @ Rl @ el 3 ot § R

nerradft Rfdee amal & | € 0 ) 9 g6 HEdag oF § @ -
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[ T [T—0E 3(ii) ] WITE T AR © SR 5

o WHH (1) BAF (@aa vt ‘@’ TRaet st frarmemt & fag)

o W (2) RRERW
o W (3) S T
°  WHH (4) S
I. w&w (1) - e .

. w @’ TRae @ Rrarmendt @ T 3, 7w e uRde 2 Wy ol s Rftdr w
smeRe wataRoft STARY oy o ¥ TE o6 s @ g P Tatawity W Pt R
IR 71 @ N 7 Uy B @ fag 6 wRaem @1 fharee @ R e gafeoi s

o R & @ T R T W R ate PR (wEeR) R e 1 8 g vt
IRy WY @ Ry R amiew o) <idler Aft | B vty T Peier RiE @ e
et el TR B T m” wE T ok AW TRASEST @ s w2 ow o
I sws foan o1 wateeiy e Fufker R sifda 78 &f | 58 s @ Ryarg REemRT &
@ 1 a1 @2 # gaitevwr @ faw waiawr ol o9 daran wne-eme w wifaa aniede figa ot
T | '

I1. 5w (2) m:

() ow wipa o fifde o ¢ e ge g3t ‘@ Rareel a1 frareent & aa % v
s affy, 3R Wt ‘@1’ aRareEelt a1 Rrarsand @ e ¥ Iow R RN sime W,
Rrad sicfa fRerm wRarammelt @1 frareant @ far v sgfaier s Sare fisor §
Red @ R W 9 T P o 219w o smeRe wRY B R, 9§ oRdE @
frarrar & ddu ¥ ®1F iy wawE Fuke RE TR o @ T off gi@ e .
Tyl @Y, e g gd vaieveli SRy $fva o ug & smdew wiwfaa € | fdes s
R 1 T R RS s AR RRT AT R 1/ 1§ @ TE e B SR T
W oM arer &1 sraRa avl, Rred siadia amdes g Wil o arel st o, el fdes
e aftfa a1 Gl I wR siwen affy @ feet we gu g < T o we, 3l R
e WY 41w wow R R fee 9 gN snawre wHe WY, AdEd gNI FIY
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 14th September, 2006 :

$.0. 1533(E).—Whereas, a draft notification under Sub-rule (3) of Rule 5 of the Environment (Protection) Ruies, 1986 for
impusing certain resiriclions and prohibitions on new projects or activities, or on the expansion or modernization of existing
projecis or activities based on their polential environmental impacis as indicated in the Schedule to the notification, being
undertaken in any part of India’, unless prior environmental clearance has been accorded in accordance with the objectives
of National _Envimnmmem Policy as approved by the Union Cabizet on 18th May, 2006 and the procedure specified in the
notification, by the Central Government or the State or Union Territory Level Environment Impact Assessment Authority
{SEIAA), taibe constituted by the Centra! Government in consultation with the State Government or the Union Territory
Adinénistration concerned under Sub-seciion (3) of Section 3 of the Environment (Protection) Act, 1986 for the purpose of
this gotificalion, was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide number
5.0.'1324(), dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be affected
therdby withiin a period of sixty days from the date on which copies of Gazette containing the said nolification were made

available to the public; :

And whereas, copies of the said notification were made available to the public on 15"
September, 2005,

And whereas, all objections and suggestions received in response to the above

‘mentigned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause  (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the natification number S.0. 60 (E) dated the 27" January, 1994, =xcept in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or

activities or the expansion or modernization of existing projects or activities listed in the

Schedule to this notification entailing capacity addition with change in process and or
technalogy shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of isection 3 of the said Act, in accordance with the procedure specified hereinafter in this
notifidation.

‘Includes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i)  Expansion and modernization of existing projects or activities listed in the Schedule to
this natification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;
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(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range. :

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section.3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3)  The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

(4)  One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

(5)  The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names:

(6)  The non-official Member and the Chairman shall have a fixed term of three years (t"rom‘
the date of the publication of the notification by the Central Government constituting the

authority).
(7)  All decisions of the SEIAA shall be unanimous and taken in a meeting.
4. Categorization of projects and activities:-

(i) All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.

(it)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests: (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification:

(i)  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior

" environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project;
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5. Sereening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Unton territory level shall
screen, scope and appraise projects or activities in Category "A" and Category "B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a) ;The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

{(b) The Central Government may. with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State gr Union territory for reasons of administrative convenience and cost.

(¢) The EAC and SEAC shall be reconstituted after every three years:

{d)  The authorised members of the EAC and SEAC. concerncd. may inspect any site(s)
connected with the project or activity in respect of which the priar environmental clearance is
sought, for the purposes of sereening or scoping or appraisal-with prior notice of at least seven
days tg the applicant, who shall provide necessary facilities for the inspection:

(e) The EAC and SEACs shall tunction on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if’ consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application secking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 11, after the identification ot prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form | and the Supplementary Form [A, a copy of the
conceptual plan shall be provided. instcad of the pre-feasibility report.

"

- ]
7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i)) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

» Stage (1) Screening (Only for Category ‘B’ projects and activities)
e Stage (2) Scoping

e Stage (3) Public Consultation

® Stage (4) Appraisal

l. Stage (1) - Screening;

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
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requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘BI’ and remaining projects shall be termed
Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

II. Stage (2) - Scoping:

(i) “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form | A including
Temns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concemned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty

~ days of the receipt of Form |, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
Reference shall be displayed on the website of the Ministry of Environment and Forests and the
corterned State Level Environment Impact Assessment Authority.

(iif) Applications for prior environmental clearance may be rejected by the regulatory
authority conicerned on the recomimendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

I11. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concemns in the project or activity
design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake
Public Consultation, except the following:-

(a)  modernization of irrigation projects (item 1(c) (ii) of the Schedule).
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(b)  all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(c)  expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d)  all Building /Construction projects/Area Development projects and Townships
(item 8).

(e) all Category ‘B2’ projects and activities.

6] all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Govermnment.

(i) The Public Consultation shall ordinarily have two components comprising of:-

(2) a public hearing at the site or in its close proximity- district wise, to be carried out in the
mannkr prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) . obtain responses in writing from other concerned persons having a plausible stake in the
envirgnmental aspects of the project or activity.

(i) . the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
directly to the regulatory authority concerned as above, the regulatory authority shall engage
anothar public agency or authority which is not subordinate to the regulatory authority, 10
complete the process within a further period of forty five days,.

(v)  If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which
rnay, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity. the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Poliution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summe~ EIA report prepared in the format given in Appendix [IIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
Jeally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
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other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii) " After completion of the pubhc oonsultatlon the applicant shall address all thc ‘material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EJA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary’ report to draft EIA and EMP addressing all the concems exprcsscd during the
public consultation.

IV. Stage (4) - Appraisal:

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concemed for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Comnﬁuttee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appralsal Committee copcerned. shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(ii) ~ The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form | and Form 1A as applicable, any other relevant
validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii) The appralsal of an apphcauon be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
compétent authority for a final decision within the next fifieen days .The prcscnbed procedure
for appraisal is given in Appendix V .

7(ii). Prior Environmental Clearanc“e (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for ‘which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects .or for the modernization of an existing unit with increase in the total -
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form | and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence

2900 GIf2006—6 R, .
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n@ssaw including preparation of EIA and public consultations and the application shall be
apptaised accordingly for grant of environmental clearance.

S.Gi;'ant or Rejection of Prior Environmental Clearance (EC):

(i)  The regulaiory authority shall consider the recommendations of the EAC or SEAC
congerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
* Committee concerned or in other words within one hundred and five days of the receipt of the
* finall Environment Impact Assessment Report, and where Environment Impact Assessment is not
! requijred, within one hundred and five days of the receipt of the complete application with
* requisite documents, except as provided below.

(ii) The regulatory authority shall normally accept the recommendations of the Expert

Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it

disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
" Apprpisal Committee concerned, the regulatory authority shall request reconsideration by the
. Expert Appraisal Committee or State Level Expert Appraisal Committee concemed within forty
five fays of the receipt of the recommendations of the Expert Appraisal Committee or State
* Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
 intimfition of this decision shall be simultaneously conveyed to the applicant. The Expert
| Appraisal Committee or State Level Expert Appraisal Commiittee concerned. in tumn, shall
' consigler the observations of the regulatory authority and furnish its views on the same within a
furthgr period of sixty days. The decision of the regulatory authority after considering the views
1of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
‘be final and conveyed to the applicant by the regulatory authority concemed within the next
‘thirty days.

(iti) | In the event that the decision of the regulatory authority is not communicated to the
‘applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
'appl idlrlt may proceed as if the environment clearance sought for has been granted or denied by
the :jgulatory authority in terms of the final recommendations of the Expert Appraisal
‘Committee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Commiittee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned. unless any of these is
sequeqlially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data
which js material to screening or scoping or appraisal or decision on the application shall make r
the application liable for rejection, and cancellation of prior environmental clearance granted on f
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted. on such ground, shall be decided by the regulatory authority, after giving a personal
h:earing( to the applicant, and following the principles of natural justice.

2900 Gl/2006—6B
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9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph'7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item l(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However. in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant - within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10.  Post Environmental Clearance Monitoring:

(i) It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned. on 1* June and I* December of each calendar year.
(i) All such compliance reports submitted by the project management shall be public
documents, Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

1. Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned. on the same terms and conditions under
which the prior environmental clearance  was initially granted. and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12.  Operation of EIA Nntiﬁcaﬂ@ti; 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (E1A) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I , or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of

. this notification.
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SCHEDULE

(See paragraph 2 and 7)

LIqT OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

 Category with threshold limit

Conditions if any

Preject ot Activity
b A B
! 1 Mining, extraction of natural resources and power generation (for a specified
' production capacity)
- i
e 2 Q) 4) &)
1(a) *ining of minerals| > 50 ha. of mining lease area | <50 ha General  Condition
\ | ' 2 5 ha .of mining| shall apply
. | Asbestos mining irrespective of| lease area. Note '
‘ | mining area Mineral  prospecting
: ' (not involving
§ ! drilling) are exempted
i | provided the
i concession areas
have got previous
clearance for physical
: survey
1() | Offshore and | All projects Note
onshore oil and gas Exploration  Surveys
ekploration, (not involving drilling)
development & are exempted provided
production the concession areas
: have pgot previous
clearance for physical
survey '
| .
[1(c) | River Valley (i) 2 50 MW hydroelectric| (i) < 50 MW > 25|General Condition shall
- projects power generation; MW  hydroelectric |apply
\ (ii) = 10,000 ha. of culturable | power generation;
command area (i) < 10,000 ha. of
| culturable command
] area
‘ I(d) |Thermal  Power| > 500 MW (coal/lignite/naphta| < 500 MW |General Condition shail
Plants & gas based); (coal/lignite/naptha & (apply
> 50 MW (Pet coke diesel and| gas based),
‘ all other fuels -) <S0MW
2 SMW (Pet coke
,diesel and all other
fuels )
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1(e) Nuclear power | All projects
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal wasﬁerics 2 1 million ton/annum | <Imillion ton/annum [General  Condition  shall
' throughput of coal throughput of coal ' ly
| (0f located within mining
a the proposal shall be
raised together with the
: mining proposal) . -
2(b) Mineral > 0.1 million ton/annum| < 0.lmillion "ton/annum |General Condition shall
beneficiation mineral throughput mineral throughput apply
| (Mining  proposal  with

Mineral beneficiation .shall
be appraised together: for
grant of clearance)

170
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3 Materials Production
L da @) @) ) 1 e
3(a) | Metallurgical a)Primary
industries (ferrous| metallurgical industry ’
.| & non ferrous) |
: All projects :
5 'i
] {
; b)  Spenge  iron ' i
manufacturing Sponge ironn |General  Condition  shall|
> 200TPD manufacturing lappty  for Sponge iron [
<200TPD if:manu!‘actming |
1 c)Secondary _ ' !=
: ‘metallurgical Secondary ‘metallurgical | |
‘ processing industry processing industry | [
i
I
All texic and  heavy| L)AIl toxic I j
i_ metal producing units | andheavymetal producing | i
; > 20.000 tonnes| units [' i
/annum <20,000 tonnes ; |
Jannum | i:
ii.)All other ' |
non —toxic - .
| secondary  metallurgical | |
| processing industries i :
! ' |
i \ >5000 tonnes/annum | |
| | |
| | | |
e i i S | =
l|’3(. b) | Cement plants Wz i.0 million| <1.0 million |General  Condition  shall |
i | tonnes/annum tonnes/annum  production '!apply [
production capacity capacity. All Stand alone | |
grinding units | |
i l’ L
| |
|
| | '
| .
| | |
L. ol s s )
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located out side the
notified industrial area/
estate

and located within a
notified industrial area/
estate
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4 Materials Processing
0) ?) Q) @) 6] ]
4(a) Petroleum refining| All projects - -
industry
4(b) Coke oven plants | >2,50,000 <2,50,000 & -
tonnes/annum >25,000 tonnes/annum
[ae) [ Asbostos milling| All projects s ._
and asbestos based )
products
4(d) | Chior-alkali 2300 TPD production| <300 TPD _production|Specific Condition _shall |
industry capacityor ~a  unit| capacity apply

No new Mercury Cell
based plants will be
permitted and existing
units converting to
membrane cell technology
are cxempted from this
Notification

4e) Soda ash Industry

All projects

4N Leather/skin/hide

New projects outside

All new or expansion of

Specific condition _shall

' formulations)

processing the industrial area or| projects located within a| apply
industry expansion of existing| notified industrial area/
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a)° | Chemical All projects -
. fertilizers
5(b) | Pesticides industry| All units producing| - -
and pesticide | technical grade
specific pesticides
intermediates
(excluding

173
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e

(1)

1

@)

3)

4)

5)

8(c)

1

| Petro-chemical
| complexes
| (industries
“fon processing of

based

petroleum
fractions & natural

gas and/or
reforming to
aromatics)

All projects

i)

Manmade fibres
manufacturing

Rayon

Others

General Condition

apply

shall

%©

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
‘estate

Located in a notified
industrial area/ estate

Specific  Condition
apply

shall

Synthetic organic
chemicals industry
(dyes & dye
| intermediates; bulk
i‘drugs and
intermediates
iexcluding
‘formulations;
synthetic rubbers;
‘basic organic
ichemicals,  other
isynthetic organic
ichemicals and
chemical
‘intermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific  Condition

apply

shall

5(@)

Distilleries

(i)All Molasses based
distilleries

(ii) All Cane juice/
non-molasses based
distilleries 230 KLD

All  Cane  juice/non-
molasses based distilleries

<30 KLD

5(h)

Integrated  paint

All projects

General Condition

apply

shall

General . Condition
apply

shall

industry
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(1)

2)

(4)

(3)

5(i)

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture  of
paper from ready
pulp with out
bleaching

Pulp& Paper
manufacturing industry

Paper manufacturing
industry without pulp
manufacturing

General
apply

Condition shall

50)

Sugar Industry

= 5000 tcd cane crushing
capacity

General

apply

Condition shall

3(k)

Induction/arc
furmaces/cupola
furnaces STPH or
more

All projects

General
apply

Condition shall

Service Sectors

6(a) _

Oil & gas
transportation pipe
line (crude and
refinery/
petrochemical

-products),- passing

through  national
parks
/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

All projects

2900 GIr2006—7A
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6(b) | Isolated storage &| - All projects General  Condition  &hall
handling of | apply
hazardous |
chemicals (As per
threshold planning
quantity indicated |
in column 3 of)
schedule 2 & 3 of |
MSIHC Rules
1989 amended
2000) i
7 Physical Infrastructure including Environmental Services
7(a) | Air ports All projects -
7(b) All ship breaking| All-projects - -
- . |yards  including
ship breaking units
| 7(e) + | Industrial estates/| If at least one industry | -Industrial estates housing |Special condition shall appty—l
parks/ complexes/| in  the  proposed| at least one Category B
areas, export | industrial estate falls| industry and area <500 Note:
processing Zones| under the Category A, | ha. Industrial Estate of area
(EPZs),  Special | entire industrial area below 500 ha. and not
Economic Zones!| shall be treated as housing any industry of
(SEZs), Biotech| Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes,
Industrial estates with
area greater than 500 _
ha. and housing at least | [ndustrial estates of area>
one  Category B[ 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities| All facilities having land |General Condition shall
hazardous  waste | having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone
facilities (TSDFs)

2900 GI/2006—7B
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7(e) Ports, Harbours [ > 5 million TPA of] <3 million TPA, of cargo|General Condition shall
cargo handling | handling capacity and/or | apply
capacity  (excluding| ports/ harbours 210,000
fishing harbours) TPA of fish handling
capacity
(nH Highways i) New National High| i) New State High ways;|General: Condition shall
: ways; and and : apply
ii)  Expansion  of]| ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM,|than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving| involving land
land acquisition and | acquisition.
passing through' more
than one State.
7(g) Aerial ropeways All projects General Condition  shall
apply
7(h) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
7(i) Common All projects General Condition  shall
Municipal Solid {sppty
Waste
Management
Facility
(CMSWMF)

i
e
T

PR
ONIE B - 4
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[ . @ & L (4) [ & ]
§ Building /Construction projects/Area Development projects and T 1
8(a) Building and 220000 sq.mtrs and #(built up area for covered

Construction <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it
will be the activity area )
8(b) | Townships  and Covering an area = 50 ha| All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
: projects. >1,50,000 sq .mtrs ++ Category Bl
Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
iLife (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f).
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior- environmental clearance, individual industries including proposed industrial
housing within such ‘estates /complexes will not be required to take prior environmental
tlearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
complex/estate).

[No. J-11013/56/2004-IA-Ti(D]

R. CHANDRAMOHAN, H. Secy.
APPENDIX I

(See paragraph - 6)

FORM 1

(4] Basic Information
Name of the Project:
Location / site alternatives under consideration:
Size of the Project: *

Expected cost of the project:

178
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Contact Information:

Screening Category:

e Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral
production, area for rineral exploration, length for linear transport
infrastructure, generation capacity for power generation eic.,)

(I)  Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodies, etc.) -
Details thereof (with
approximate quantities /rates,
S.No. | Information/Checklist confirmation Yes/No wherever possible) with source
. of information data
1.1 . Permanent or temporary change in land use,

land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)

1.2 Clearance of existing land, vegetation and
buildings?

1.3 Creation of new land uses?

1.4 Pre-construction investigations e.g. bore
houses, soil testing?

1.5 Construction works?

1.6 Demolition works?

1.7 Temporary sites used for construction works
or

| housing of construction workers?

1.8 Above ground buildings, structures or

L earthworks including linear structures, cut
nd

~

fill or excavations

1.9 Underground works including mining or
: tunneling?

1.10 Reclamation works?

.11 Dredging?

1.12 ODffshore structures?

1.13 Production and manufacturing processes?
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fl 1.14 Facilities for storage of goods or materials? ]
1.15 Facilities for treatment or disposal of solid o T
waste or liquid effluents?
1.16 Facilites for long term housing of T
operational workers?
117 New road, rail or sea traffic during
canstruction or operation?
1.18 New road, rail, air waterborne or other o
 transport infrastructure including new or '
Itered routes and stations, ports. airports etc?
1.19 Closure or diversion of existing transport o
rolites or infrastructure leading to changes in
traffic
movements?
1.20 New or diverted transmission lines or o
pipelines?
1.21 Impoundment, damming, culverting,
edlignment or other changes to the
ydrology of watercourses or aquifers?
1.22 Stream crossings?
1.23 bstraction or transfers of water form ground
or surface waters? o - ]
1.24 Changes in water bodies or the land surface
| pffecting drainage or run-off? N
’ 1.25 E“rq'nspon of personnel or materials for
, construction, operation or decommissioning? ]
126 LLong-term dismantling or decommissioning
or testoration works?
1.27 Ongoing activity during decommissioning
t/hich could have an impact on the
nvironment? '
1.28 Influx of people to an area in either
temporarily or permanently? L
1.29 Introduction of alien species?
1.30 Loss of native species or genetic diversity?
1.31 Any other actions?
2. Use of Natural resources for comstruction or operation of the Project (such as land,
water, materials .or energy, especialty any resources which are now-remewable or in 4
short supply): _ e e S
Details thereof (with
approximase quantities /rates,
S.No. Information/checklist confirmation Yes/No wherever possible) with source

of information data

2.1

Land especially undeveloped or agricultural
land (ha)
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| 2.2

Water (expected source & competing users)
unit: KLD

l
23
i

Minerals (MT)

24

Construction material — stone, aggregates,
pnd / soil (expected source — MT)

2.5

Forests and timber (source — MT) .

2.6

Energy including electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW)

2.7

Any other natural resources {use appropriate
standard units)

3. Use, storage, transport, handling or production of substances or materials,
which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.

S.No.

Information/Checklist confirmation

Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

3.1

Use of substances * or materials, which are
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and

water supplies) -

32

Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)

33

Aftect the welfare of people e.g. by changing living
conditions?

34

~ Vulnerable groups of people who could be affected

by the project e.g. hospital patients, children, the
elderly etc.,

3.5

Any other causes

4. Production of solid wastes during construction or operation or

decommissioning (MT/month)

S.No.

Information/Checklist confirmation

Yes/No

Details  thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

4.1

Spoil, overburden or mine wastes

130
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4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste
anagement Rules)
4.4 Other industrial process wastes
4.5 Surplus product
4.6 ‘Sewage sludge or other sludge from effluent _
treatment
' |
4.7 "Construction or demolition wastes

4.8 Redundant machinery or equipment
4.9 | Contaminated soils or other materials
i :
!
4.10 Agricultural wastes [
|
L 4.11 | Other solid wastes [
i ‘ |
] L J
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)
Details  thereof (with
| approximate ,
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
| information data
9l Emissions from combustion of fossil fuels from
‘stationary or mobile sources
52 [Emissions from production processes o |
53 ‘Emissions from materials handling including ;
'storage or transport i
5.4 ‘Emissions from construction activities including i '
i plantand equipment i B -
| 5.5 Dust or odours from handling of materials |

including construction materials, sewage and
waste

132



653

800592/2021/1A_II
[ MPT [1—W&VE 3(ii)] WA 1 TEAIA ;. SFHYRY 57
5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines,

ventilation plant, crushers '

6.2 From industrial or similar processes o

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic

6.6 From lighting or cooling systems

6.7 From any other sources

2900 GI/2006—8A
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7. Kisks of contamination 0 fand er water from relessss of pellutants infs the

ground o7 into sewers, v e2 walers, groundwaier, coasial v aders or the sea:

S .___T___-. s < e (4
| vy, ¥irate
- 5.No. | laformation/Checkiist o 11irmiiion ‘ L ES TR ot el rates, whoslver
P 7 From handiing, storage, e or spillage of | i 5
hazardous materials | ' i_
12 from discharge of sewaye o other effluents to| "
" water or the land {(expecie. -+ e and place of i .
i N |
l- discharge) '
; |
| i .
e —— - | —-—-—_..— — ana — e —— ; — i = . - - - — - o —
.13 1By deposition of pollutaris = ad 1o air (nto the
land or into water
I| |
B iFrom any other sources ] !h 1 - :
| | |
r + e -— =, - ey
: TS |Is there a risk of long term huiid up of pollutants in |
the environment from these  scurces? J : ;
| N S— L. e
3. Risk of accidents o uig consiruction or operation of ta. docject, which could
affect human health 7 ¢ ¥he eavironment
| T JREDEEE ails  thereof (w! N
_ ' | noprximate
| 8.0, J Informadion/Checklist ¢ :iirra1tion } YesiNe | auandaties/rates, wherever:
i '. ‘, | pussible) with source cof) .
' | | 3foronaden data :
5 i. , | T AP —
i 3.1 ' From exolosicns, spillages, e 2te from storage, | |
] handling, use c¢r moductcn of  hazardous| ! ‘
[ ]
substances i .
E%. | From any other causes ; f 5
' | ! i .
: | " 1 b e g s
1 8.3 ould the project be affect o Iy natural disasters | : 5
‘ usmg environmental damags (e, floods, | _
| arthquakes, landslides, cloudbirst ate)? | : i
| ; . 1
| | ; )
J _ o ; FSSDE - SOV '

2000 GH2008—493
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9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts mth
other existing or planned activities in the locality
Details  thereof  (with
approximate
S. No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
- information data
9.1 Lead to development of supporting.
lities, ancillary development or development
stimulated by the project which could have
impact on the environmente.g.:
» Supporting infrastructure (roads, power supply,
waste or waste water treatment, efc.)
*  housing development
»  extractive industries
»  supply industries
* other
9.2 Lead to after-use of the site, which could havean
impact on the environment
93 Set a precedent for later developments
94 Have cumulative effects due to proximity to other
existing or planned projects with similar effects
(Il1) Environmental Sensitivity
) Aerial distance (within 15
S.Ne. Areas Name/ km.)
Identity Proposed project location

boundary

Areas protected under international conventions,
national or local legislation for their ecological,
landscape, cultural or other related value
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Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

' Inland, coastal, marine or underground waters

State, National boundaries

Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

Defence installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
thospitals, schools. places of worship, community
facilities)

Areas containing important, high quality or scarce
resources -

(ground water resources, surface resources,
forestry, agriculture, fisheries, tourism, minerals)

hl (Areas  already subjected to pollution or

gnvironmental damage. (those where existing legal
environmental standards  are exceeded)

Areas susceptible to natural hazard which could
cause the project to present environmental
problems

(earthquakes, subsidence, landslides, erosion,
flooding .

or extreme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies

136
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APPENDIX II
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the cxnstmg facilities adjacent to
the proposed site? (Such as open spaces, commumty facilities, details of the existing landuse.
disturbance to the local ecology).

1.4. Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.) '

|.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT

2.1. Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
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2.2 "What Bs e capaciy £40 0 0 e fisw or vield) of the promsed | vuice of water?
2.3 What is the guality 9« sired, in case, the supply is ot fom a manicipel sowece?
weavide physical, chicmicel. Hioiegial characteristics with (120 37 v e cuality)
24, How much of the »oter reaulrument can be met fSam the recycling of treated
wastewater? (Give the dotelts (1o afities, sonrees and usage)
2.3. Will there be diversinn of water from other users? {Please rr:osy the impacts of the

project on other existing uses and geantities of consumption)

2.6. What is the incremental potiution load from wastewater eencrated from the proposed
activity? (Give details of the quantities and composition of wastcwater generated from the
proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
fadilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on-the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
grqund water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm waler from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
ind‘cation contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2,13, What on-site facilities are provided for the collection. treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets

or any other use.

3. VEGETATION

3.1, Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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3.2. Wil! the censtruction invelve extensive clearing or medificaticn of vegetation?  (Provide
a detailed account of the trees & vegetaticn affected by the project)

3.3. What are the measurcs preposed to be taken to minimize the likely impacts on impertant
site features (Give details of propesal for tree plantation, landscaping, creation of water bodies
etc along with a laycut plan to an appropriate scale) :

4. FAUNA

4.1. Is there likely tc be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct cr indirect impacts on the avifauna of the area? Provide details.

4.3. Prescribe measures such as corriders, fish ladders etc to mitigate adverse impacts cn fauna
5. AIR ENVIRONMENT

5.1. Will the project increase acaiospheric concentraticn of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relaticn to all the meteorological parameters.

5.3. Will the proposal create shortage of parking snace for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts -from new constructions on the existing structures?
What are the consideraticns taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other-significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure cf local
population? Provide the details.
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
congervation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1, Give details of the power requirements. source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of. and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the bui!ding’? Illustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are vou using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide
a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?
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9.9, What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the bun!dlng‘? Provide details of how you are
mmgatmg the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise actmty to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire.

APPENDIX III
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction » Purpose of the report

+ ldentification of project & project proponent

» Brief description of nature, size. location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried
out (As per Terms of Reference)

2. Project Description * Condensed description of those aspects of the project
(based on project feasibility study). likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project

* Need for the project ‘
. Location (maps showing general location, specifi c!
location, project boundary & pro;ect site layout) J

2000 GU2006—9A
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| Te Size or magnitude of operation (incl. Associated

activities required by or for the project

*  Proposed schedule for approval and implementation

+ Technology and process description

. « Project description. Including drawings showing project
layout, components of project etc. Schematic

representations of the feasibility drawings which give
| information important for EIA purpose

*  Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

= Assessment of New & untested technology for the risk
of technological failure

3. Description  of  the|+  Study area, period, components & methodology
Environment -

. Establishment of baseline for valued environmental
- components, as identified in the scope

|
4. Anticipated | . Details of Investigated Environmental impacts due to
Environmental Impacts' project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or
Mitigation Measures rehabilitation of a completed project

= Base maps of all environmental components

Pe Measures for minimiz'ing and / or offsetting adverse
- impacts identified

. Irreversible and Irretrievable commitments of
environmental components

*  Assessment of significance of impacts (Criteria for <
. determining significance, Assigning significance)

i =  Mitigation measures

5. | Analysis of Alternatives| » In case, the scoping exercise results in need for
| (Technology alternatives:
& Site)

«  Description of each alternative
|+ Summary of adverse impacts of each alternative :
«  Mitigation measures proposed for each alternative and

«  Selection of alternative

2900 GI/2006—98
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6. -Environmental »  Technical aspects of monitoring the effectiveness of
: Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)
7 Additional Studies *  Public Consultation
1
j »  Risk assessment
«  Social Impact Assessment. R&R Action Plans
8. Project Benefits . Improvements in the physical infrastructure
. Improvements in the social infrastructure
- Employment potential —skilled; semi-skilled and
unskilled. '
, * Other tangible benefits
9, Environmental  Cost| If recommended at the Scoping stage -
Benefit Analysis
10. EMP . Descnptlon of the administrative aspects of ensuring
' that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA
11 Summary & Conclusion | » Overall justification for implementation of the project
(This will constitute the
! summary of the E[A! . Explanation of how, adverse effects have been
Report ) | mitigated
!
' 12. | Disclosure of e The names of the Consultants engaged with their
" Consultants engaged brief resume and nature of Consultancy rendered

APPENDIX III A
(See paragraph 7).

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4

~ siz¢ pages at the maximum.
full EIA Report: -

|. Project Description

e b bl

L

Additional Studies

o

Project Benefits

~

It should necessarily cover in brief the following Chapters of the

Description of the Environment
Anticipated Environmental impacts and mitigatioh measures

Environmental Monitoring Programme

Environment Management Plan
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APPENDIX IV

(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jutisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

22 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix Il including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Réference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
au]lhoritics or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

(c) District Industries Office

(d) Concerned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
regpective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
ingpection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Delhi.

24 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix Il A) for
inspection in select offices or public libraries or panchavats etc. They shall also additionally
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make available a copy of the draft En vironmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

32 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing,

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
uniess some untoward emergency situation occurs and oniy on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Poliution Control Committee;

34 In the above exceptional circumstances fresh date, time and venue for the public
consuitation shail be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above. '

4.0 The Panel

4+  The District Magistrate or his or her representative not below the rank of an
Additional ‘District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enciosed with the public hearing proceedings while
forwarding it to the Reguiatory Authority concerned.

6.0 Proceedings

6.1 . The attendance of all those who are present at the venue shail be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on.the project and the Summary EIA report. :

64 Every pérson' present at the venue shall be granted the opportunity to seek
information or c$ariﬁcalions on tfe project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities

and the Applicant concerned. "
7.0 Time period for completion of public hearing
7.1 The public hearing shall be completed within a period of 45 (forty five) days from

date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations. . '

72 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Jnion Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

I. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

« Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (o.ne)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

A copy of final layout plan (20 copies)

A copy of the project feasibility report (1 copy}

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
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/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3 Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form. |
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finaliséd within 5 working days of

the meeting and displayed on the website of the concerned regulatory authority. In case

the project or activity is recommended for grant of EC, then the minutes shall clearly list

out the specific environmental safeguards and conditions. In case the recommendations
_ are for rejection, the reasons for the same shall also be explicitly stated.

APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

I . The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
),or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 yeats of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 vears
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2. The Members of the EAC shail be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts™ are not
available, Professionals in the same field with sufficient experience may be considered:

L= Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpratation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Managément Plans (EMPs) and other Management plans and who have wide expertise and
knowlegdge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts

. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts

. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expeért in management or public administraticn with wide experience in the relevant
developgment sector.

5. The Chairperson shall nominate one of ll';e Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7.  The maximum tenure of a Member. including Chairperson. shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.

Printed by the Manager, Govt, of India Press, Ring Road, Mayepun. Now Dl s
and Published by the Controller of Publications, Delhi-1 J{072
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Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 669/2018
Marvada Amrutlal Becharlal Applicant(s)
Versus

State of Gujarat Respondent(s)

Date of hearing: 29.01.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Ms. Shilpa Chohan, Advocate
Respondent(s): Mr. T.C. Barmeda, Deputy Engineer, GPCB
ORDER
1. The issue for consideration is the remedial action for contamination

of ground water and soil on account of storage of Gypsum by M/s
Ashapura Group of Companies, Village Ler, Taluka Bhuj, District Kutch,

Gujarat, in violation of environmental norms.

2. The matter has been considered by this Tribunal in the last about
three years from time to time in light of the earlier proceedings and reports
of the State Pollution Control Board, including the reports dated
18.11.2019, 21.05.2020, 06.04.2020, 28.07.2020. Several deficiencies
were noticed including contamination of the ground water and soil and
though some remedial measures were taken, further remediation and
restoration measures were required. For ready reference the reports dated

18.11.2019 and 21.07.2020 are reproduced below:-

Report dated 18.11.2019

“6.2 Conclusion & Recommendations
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Based on the above studies, corrective actions and interpretations
we conclude and recommend following actions for Remediation;

1.2.1 Hydraulic Containment of Groundwater

e Pump and treat method for hydraulic containment of groundwater
for removal of ammonical nitrogen from groundwater. Drilling and
installation of 2 Nos. of abstraction wells (up to a depth where
groundwater is tapped) are proposed in order to extract
groundwater of total 70m3/day; on the North-East boundary of the
site adjacent to the contaminated off-site borewells. As per
treatability study carried out by KEC, pump the groundwater from
these wells and collect it into a tank where aeration treatment (with
diffusers) should be given for removal of ammonical nitrogen and
further this water should be treated at existing RO system,
permeate to be reused in process and reject water sent to existing
solar evaporation pond. The schematic process flow diagram
showing groundwater treatment scheme and layout showing
location of abstraction wells is shown in Figure 10 and Figure 11
respectively.

e If possible and farmers permit, groundwater can be abstracted from
GW-6 and GW-7 and provide treatment for the same. If
groundwater abstraction from GW-6 and GW-7 is allowed then
drilling and installation of two abstraction wells as mentioned
above is not required.

6.2.2 On-site monitoring of RAP of Pump and Treat method for
3 Months

Provide ambient air quality monitoring network on the
boundary of factory premises to monitor the ammonical
nitrogen released as against the prescribed norms.

Quarterly Monitoring of groundwater quality from on-site and
off-site bore wells to know the effect of remediation on
contamination (Ammonical Nitrogen).

To submit quarterly monitoring reports of air quality and
groundwater quality to concerned authority.

6.2.3 On-site performance evaluation of RAP of Pump and
Treat method for 3 Months

On basis of performance evaluation of on-site pilot trial run
with pump and treat method, there will be assessment of
analysis w.r.t. air and groundwater quality and efficiency of
the system.

Thereafter, full-fledged installation and commissioning will
be done of this RAP technique for groundwater restoration.

6.2.4 Time bound action plan

Proposed time bound action plan for groundwater remediation is
enclosed vide Annexure 9.”
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Report dated 21.7.2020

“Status regarding Gypsum Disposal:

» Out of 39 locations, waste gypsum has been lifted from 26
locations and rest 13 locations are still occupied with waste

gypsum.

» Out of 13 locations, unit has started plantation on 2 locations
as per recommendation of Gujarat Industrial and Technical
Consultancy Organization Ltd. (GITCO).

Status Report of 13 Gypsum Locations is attached herewith as
an Annexure-2.

» Unit has disposed 101742 MT Gypsum waste to cement
industries for co-processing & 42271 MT for the back filling to
abandoned mines during 1st January-2019 to 21st July 2020.
Data submitted by the unit is attached herewith as an
Annexure-3.

Status regarding Groundwater Contamination& Restoration:

» With respect to Ammonical Nitrogen:
o] Unit is using fresh lime for neutralization process.

o] The analysis results of Ammonical Nitrogen (NH3-N) at
GW-5 location, first increased slightly from 33 to 35.84
mg/l and then it is continuously decreasing from 35.84
mg/l to 6 mg/l and at GW-6 location, the Ammonical
Nitrogen concentration is continuously decreasing from
55 mg/lto 8 mg/ 1.

o] The trend of the Ammonical Nitrogen analysis result for
GW-1 & GW-8 location is fluctuating, ups and down.

o] As per latest report, the concentration of Ammonical
Nitrogen is slightly increased in bore well GW-2.

o] As per latest report, the concentration of Ammonical
Nitrogen is not detected in bore well GW-3, GW-4, GW-7
and GW-9 & GW-10.

> With respect to TDS:

o] Presently, the TDS concentration is higher at all the
locations (1912 -7550 mg/l). The trend of TDS analysis
results for all the locations are fluctuating variably and it
is difficult to conclude about the impact of restoration
process on the TDS.

o] As per third party GITCO's conclusion; The elevated level
of TDS is as per the ground water quality pattern of the
region
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» Continual long term efforts will be required to restore the water
quality up to satisfactory level.

» Unit has constructed three nos. of groundwater recharge well
which may help in restoration process. Analysis report of bore-
well water in and around the unit premises is attached
herewith as an Annexure-4.

Regarding Environmental Damage Compensation:

. District Level Compensation Committee (constituted as per the
Order of Hon’ble High Court in Special Civil Application No.
9699/2008) has assessed compensation of Rs. 31.65 Lacs and
matter is forwarded to Principal District Judge, Kachchh at Bhuj
on date 15.07.2020 for further action. However, GPCB has
recovered Rs. 97, 50,000/ as an environmental damage
compensation on 18.06.2019 and forfeited bank guarantee of
15 lacs on 02.05.2019, this is kindly to be taken in to
consideration.
Minutes of meeting of District Level Compensation Committee
dated 06.07.2020 is attached herewith as an Annexure-5.”

Status of remaining 13 locations as on 21.07.2020:-

Sr. Location Location/Place Current Status As per DILR

No. No. record

1. 1. Behind Lehriya | No progress | Survey no. 335,
Hanuman Temple, Old | observed. Village: Kukma
stone mine, Kukma
Village Gypsum is

dumped for
23°1321"N backfilling of old
69°46'21"E abandoned stone
mine.

2. 4. Old stone mine of | No progress
Prakash Patel, Survey | observed. Survey no. 337,
No. 331, Besides old Hot Village: Kukma
Mix Plant, Kukma Village | Gypsum is

dumped for
23°13'16"N backfilling of old
69°46'3" E abandoned stone
mine.

3. 5. Behind khatri mills, | No progress
Besides of above site, | observed. Survey no.
Traverse survey no: 331, 331/ 3, Village:
government land, | Gypsum is | Kukma
Kukma Village dumped for

backfilling of old
23°13'20"N abandoned stone
69°45' 58" E mine.

4. 7. Natural drain between | No progress | Survey no. 218,
farm of Dinesh Maharaj | observed. Village: Kukma
and Govind Vanker,
survey no :218, Kukma
Village
23°11'56"N
69°46'47"E
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5. 10. Besides of Kukma- | No progress | Travers  Survey
Lakhond village Road observed. no. 331, Village :
Kukma
23°13'50"N It is observed that
69°46'48"E gypsum is
dumped along the
road side for
leveling where
underground
drainage system
of Kukma Gram
panchayat is laid
down
6. 11. Vrundavan Gir | During inspection | Travers Survey
Gaudham, Shree | gypsum is | no. 331, Village :
Swaminarayan Mandir, | observed covered | Kukma
Besides Ashapura | with silica sand
Colony, Bhachau Road
23°13'49"N
69°46'48"E
7. 14. Land of Lakhond Village | No progress | Survey no. 331,
observed Village: Lakhond
23°15"12"N
69°46'41"E
8. 15. Adjacent above site as No -
mentioned in sr. no (14). progress
Land of Lakhond Village observed
23°15'11"N
69°46'40"E
9. 17. China Clay mine of | No progress | Village: Lakhond
Vastabhai, Village | observed.
lakhond, Abandoned
mine Gypsum is
dumped for
23°15'39"N backfilling of
69°47' 17"E abandoned china
clay mine.
10. 18. On Government land on | No progress | Travers  Survey
Padhdhar Village observed. no. 741, paiki
Village :
23°14'29"N Gypsum is | Padhdhar
69°48'44"E dumped for
leveling of low-
lying area.
11. 26. Pithoradada Mandir, Ler | No progress | Travers  Survey
Village. observed. no. 151, Village :
Vadava
23°10'23"N Gypsum is
69°46' 05" E dumped for
making the side
slope of land at
temple.
12. 38. Maldhari Mangal Mandir | During visit, it is | Travers Survey
Chhatralay, Bhujodi observed that unit | no. 158, Village :
has started | Bhujodi
23°13'45"N plantation.
69°44' 09" E

Silica sand is
observed on the

top of gypsum.
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13.

39. Shri Vakal Mata Mandir, | During visit, it is | Travers Survey
Village: Bhujodi observed that unit | no. 158, Village :
has started | Bhujodi
23°13'35"N plantation.
69°44'41"E
Gypsum is
dumped for
leveling of low-
lying area.

4.

The directions of the Tribunal on the last date are as follows:-

5. Learned Counsel for the applicant submits that even though
some restoration steps have been taken, further remediation and
restoration of ground water and soil at locations of contamination
needs to be carried out in a time bound manner.

6. Let the industry in question execute the remaining work
expeditiously within next three months which may be overseen by a
joint Committee of the Central Pollution Control Board (CPCB) and the
Gujarat Pollution Control Board (GPCB). The Committee may
undertake periodical checks and monitor the remedial measures.

7. Further report be filed by the joint Committee before the next

date by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF.”

Accordingly, we have considered the report of the joint Committee

comprising CPCB and State PCB filed on 15.01.2021, concluding and

recommending as follows:-

“Conclusion
1. Gypsum removal and Disposal:

> The status of 13 locations observed on 05t December 2020
and again on 09th& 10t

e December 2020 by the joint committees shows that;

e Dumped Gypsum waste has been lifted from 01 location.

e The unit has undertaken plantation on 10 locations as per
the GPCB approved action plan prepared by the unit through
Gujarat Industrial and Technical Consultancy Organization
Ltd. (GITCO,.

e 01 location is covered with natural wild vegetation.

e 01 location which is an abandoned china clay mine still
remained unattended due to legal dispute of mine owner
with local administration.

» It can be concluded from the above recent observations and
past observations of the joint committee that out of total 39
locations where Gypsum waste was dumped, the unit had
removed / cleared dumped Gypsum from 26 locations in the
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past and cleared 01 more location during recent visit of the
committee. Further, out of remaining 12 locations, the unit is
managing 10 locations with approved plan of plantation, 01
location is covered with natural wild vegetation and 01 location
remain unattended due to legal dispute of mine owner with the
local administration.

» The present disposal record of Gypsum waste submitted by the
unit shows that presently the unit is disposing the generated
Gypsum waste as per the prescribed CC&A condition.

2. Ground water restoration:

»  The available records shows that unit is using fresh lime for
neutralization process and stopped using ammonia contaminated
lime from GNFC and thus eliminated the source of contamination.

»  The unit has been continuing the pump and treat process from
the impacted ground water locations. So far 02 locations (GW-5 &
GW-6) have been treated alternatively by this method and the
process for 03rd location (GW-1) is under progress. Apart from the
said process, the unit has provided 04 rain water recharge wells at
strategic locations in the area to augment the natural restoration
process.

»  The analysis results of ground water samples of 10 selected
locations shows that 04 locations of contamination (GW-1, GW-5,
GW-6 & GW-8) where initially Ammonia (NH3-N) concentration was
significantly high (11.76 mg/l, 33.04 mg/I, 55.44 mg/ 1 and 7.28
mg/ 1 respectively) during December 2019 has shown significant
improvement in concentration and were reported to ND (Not
Detectable) for GW-5 and GW-6 locations and 2.24 mg/ 1 for GW-1
and GW-8 location in the latest sampling of December 2020.
Unprecedented heavy rains during monsoon season of 2020 in
Bhuj region coupled with rain water recharge wells provided by the
unit may have significant dilution impact on the ammonia
concentration in the ground water.

»  The concentration of Total Dissolved Solids (TDS) has shown
fluctuating trend throughout the sampling period and there is no
significant change in the concentration of TDS over the period and
hence it can be inferred that the TDS quality of ground water in the
area may be associated with the geological composition of the area.

It can be concluded from the above observations that consistent
directives of Hon'ble NGT in the matter followed by strict vigilance by
the joint committee, regular follow-up and enforcement of directions
by GPCB and execution of the assigned work by the unit has shown
positive impact and resulted in significant outcome with respect to
remediation of waste Gypsum dump sites and restoration of ground
water quality.

Recommendations

The unit needs to maintain the plantation sites continuously for the
survival of the planted vegetation and ensure that these sites develop
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into healthy green cover. Further, the unit should continue the periodic
upkeep of rain water recharge wells for betterment of ground water
quality in the area. GPCB needs to ensure that the Gypsum waste
generating from regular operation of the unit is disposed as per the
condition prescribed in CC&A.”

Accordingly, we have accepted the report and direct that the

recommendations in the report be duly complied with for improvement of

the ground water quality. The gypsum waste generated may be disposed

of as per consent conditions which may be overseen by the State PCB.

6.

Apart from the above, we notice from the written submission and

objections filed on behalf of the applicant on 28.01.2021 that the plant for

which EC was cancelled by the SEIAA is still operative. The objection is

reproduced below:-

“]. Operation of plant for which EC has been cancelled by
SEIAA: The applicant had challenged legality of Environmental
Clearance (EC)(SEIAA/GUJ/EC/2(b)/355/2019) dated 26.02.2019
granted to M/s Ashapura Perfoclay Limited for expansion of
production capacity of bleaching clay at the existing unit at Survey no.
167, village Ler, near Bhujodi, Anjar- Bhuj Highway, District Kutch in
Appeal No. 40/2019 (WZ)- Marvada Amrutlal Becharlal & Anr Versus
Gujarat State Environment Impact Assessment & Ors. while the
present OA was pending against the same unit for violation of
environmental norms. The Hon'ble NGT issued notice in the appeal
and a joint report was sought from the Gujarat State Environment
Impact Assessment Authority (SEIAA) and Gujarat Pollution Control
Board (GPCB). Accordingly, Gujarat SEIAA filed affidavit dated
28.07.2020 to the effect that the EC has been cancelled vide
order dated 03.03.2020 after being satisfied that the unit had
given incorrect information. The Hon'ble NGT based upon this
affidavit disposed off the Appeal vide order dated 01.09.2020.
The true copy of the order dated 01.09.2020 in Appeal No. 40/2019
(WZ)- Marvada Amrutlal Becharlal & Anr. Versus Gujarat State
Environment Impact Assessment & Ors. is annexed herewith and
marked as Annexure A/ 1. Despite cancelation of the EC, the plant for
which EC was sought is functional day and night. The true copy of
the photographs of the functional plant is annexed herewith
and marked as Annexure A/2 (Colly). The applicant has made
a complaint to Gujarat SEIAA and GPCB, but no action has
been taken by them. The true copy of the complaint dated
16.01.2021 made to Gujarat SEIAA and GPCB is annexed
herewith and marked as Annexure A/3. GPCB in its various
closure and revocation orders have specified that the new
plant cannot function without permission. The true copy of
revocation order dated 27.09.2019 is annexed herewith and marked
as Annexure A/4. The plant is being operated in blatant
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violation to the orders of this Hon'ble Tribunal and
environmental statutes.”
7. We confronted the representative of the State PCB with the above
objection who has accepted the factual position with the explanation that
the State PCB has given Consent to Establish, even after revocation of the
EC, as it is merely replacing the old plant with new technology for which
no EC is required. As against this, the objection of the Applicant is that

new plant does require EC, even if is replacement of the old.

8. Let a joint Committee of nominees of MOEF&CC, CPCB, State PCB
and SEIAA, Gujarat look into this aspect and if it is found that EC is
necessary, the State PCB and SEIAA, Gujarat may take remedial action in
accordance with law. GPCB will be nodal agency for coordination and

compliance.
The application is disposed of.

A copy of this order be forwarded to MoEF&CC, CPCB, State PCB

and SEIAA, Gujarat by e-mail.

Adarsh Kumar Goel, CP

S.K. Singh, JM

Dr. Nagin Nanda, EM

January 29, 2021
O.A. No. 669/2018
A



678

Minutes of meetings conducted on15/04/2021 with reference to the Hon’ble NGT order
dated 29.01.2021 in the matter of O.A No. 669/2018.

In continuation of joint committee meetings held on 26.03.2021 and 07.04.2021, the

concluding meeting of the joint committee was held on 15.04.2021.

As per the presentation of M/s AshapuraPerfoclayPvt. Ltd. in the previous meeting of
07/04/2021;

There is no increase in production capacity, new plant was a replacement of old production
line 1 & 2 with new line 7 & 8 and there is no change in the process. Also, there is no
increase in pollution load from the change of old production line 1 & 2 with new line 7 & 8.
EC granted on 26.02.2019 for expansion from 12000 MT/Month to 16000 MT/Month has
been cancelled by SEIAA. The production data of last 03 years provided by the unit shows
that the production remained within permitted quantity of 12000 MT/M. It was also decided
by the committee to have one more meeting whereinthe complainant will be invited to

present his points regarding the matter.

In accordance of above,the complainantwas informed by GPCB to attend the meeting vide

letter no: GPCB/RO/Kutch-West/1D: 17774/265 dated: 09/04/2021.

Following members have attended meeting through VC on 15.04.2021:
i Dr. S. K. Lal, Scientist ‘C’, Regional Office-Bhopal, MoEF& CC.
Dr. N. Semwal, Scientist-C, Regional Directorate (West), CPCB, Vadodara
ShriD.C.Chaudhary, Member SEAC- Gujarat.
Shri T.C. Barmeda, Regional Officer, GPCB, Kutch (West)
ShriN.P.Chaudhari, DEE, GPCB, Kutch (West)
Ms. Zeel K. Adhikari, AEE, GPCB, Kutch (West)
Mr. MarvadaAmrutlalBechardas, Applicant.

s o B

ShriMarvadaAmrutlalBechardas(Applicant) represented that;

“Line no: 7 & 8 is operating without obtaining Environmental Clearance and 1Is
constructed at Survey no: 166 for which NA is obtained recently and purpose shown in NA
document is for granulation.Ownership of land is in the name of M/s. Ashapura Exports.

Also production line 1 & 2 is in operation, thus unit has submitted false details.

Page 1 of 3
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Looking to the grievance raised by the complainant, committee asked the complainant to

submit its grievances in writing with supporting documents to committee for further action.

After examining the documents submitted by the complainant and long deliberationsamong

the members, the committee concluded:

. M/s AshapuraperfoclayPvt. Ltd. has replaced existing production line 1 &2 with new
production line 7 & 8 without any change in production process and existing
production capacity of 12000 MTPM.

. The joint team of SEAC (representing for SEIAA) and GPCB inspected the unit M/s
AshapuraPerfoclay Pvt. Ltd. on 09.10.2019 for compliance of order passed by
Hon’ble NGT in the matter O.A. No. 40/2019 and concluded in their report that the
unit has erected two production line of wet process for production of bleaching clay as
a part of debottlenecking of old existing equipment /machineries without obtaining
CTE/CCA of the Board.

. GPCB Regional Office, Kutch (West) inspected the unit on dated: 06/09/2018,
16/11/2018, 25/04/2019, 04/06/2019, 19/08/2019 23/11/2019, 24/01/2020 &
18/04/2020 and it was observed that line no: 1 & 2 were not in operation at the time of
inspection.

. As per MoEF&CC Notification of 2016,the modernization or change in product mix
of existing projects (having environmental clearance) within existing plot may be
exempted from separate environmental clearance if there is no additional pollution
loadbeyond the earlier approved limit envisaged.

. The unit has not obtained “No increase in pollution load” certificate from Gujarat
Pollution Control Board before the replacement / modernization of existing
production line 1 & 2 with new production lines 7 & 8.

. As committee was deliberated with representation of Mr. MarwadaAmrutlalBecharla
regarding location of new production line 7 & 8 at Survey no: 166; committee
concluded that GPCB shall verify the record from Revenue Department and will take

needful action accordingly.

Recommendations:

GPCB shall verify the land record of production line 7 & 8 and if it 1s found that the

new plant i.e. production line 7 & 8 is constructed on land / plot other than the

existing land / plot of the unit i.e M/s AshapuraPerfocaly Pvt. Ltd. than the unit is not
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exempted from EC as perMoEF&CC Notification of 2016 and SEIAA/GPCB should
initiate appropriate action against the unit.

2. As mentioned above, if the land / plot is not changed for the new plant, M/s
AshapuraPerfoclayPvt. Ltd. shall obtain “No increase in pollution load certificate”
for new production line 7 & 8 as per MoEF&CCNotification dated 02.03.2021 and
the unit shall not operate production line 7 & 8 till “No Increase in Pollution Load
Certificate” and valid CC&A is obtained from GPCB.

3. Unit shall immediatelydismantle Production line no 1 & 2. Unit shall strictly comply

with Honorable NGT order Dated 29.01.2021 in the Matter of O.A. 669/2018.

~ G shenelS
(T.C.Barmeda) (D.C. Chaudhry)

GPCB, Regional Officer, Kutch-West Member, SEAC-Gujarat

ﬁ- \ [ X

N } | | [ s

™ ‘;\\N"‘& : V. = :
Dr.N.Semwal Dr.S.K.Lal
Scientist-C, Regional Scientist-C, Regional Office-

Directorate(West), CPCB Vadodara BhopaLb MOEF & CC.
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No. 2749] NEW DELHI, WEDNESDAY, NOVEMBER 23, 2.6/ AGRAHAYANA 2, 1938

TN, 9 3 FTAaTg TREAT HATAH
srfg=T

T fewett, 23 Tawaw, 2016

FT.3. 3518 (37).— FEIT TLHIT 7 AT TLHIT o TR TITAT 3T a9 HATAT G TITALT (FTET)
=, 1986 F g% 5 % Sufa=| (3) F @ () F AT Toq TG (L&) star=ay, 1986 it &y 3 T ITemT (1)
ST ITLTT (2) F BT (v) F T T 6T T2 ATFEAT q&A1% F.37. 1533 (37), ar@ 14 Frdaw, 2006 377 78 [aer
& o & =9 fag=aT F Y & arE & & T aRAsEre 1 Gerwerat & sraterg gfemtor O IF
ATEE=AT T AT § e Tag fe=rarT TRrsHret a1 STt & FEreqrer ar sreffaersor & w1 &1, s gt
IqT T SHT/AT I7aTE Forsaor § aiad afga amar § gig Frar a7 aftatad g, 9rea & Bt anr § Fa«, e,
FATT TLHRT AT H5lT TERT FIT IFd AT 6 g7 3 T ITeTT (3) F AT T9q% & & Toq T57 &0 T
T HHTHTT (eior STiaraeor 7, 36+ fafAfdse SfomaT % aqam, T@ Taia<oiT SATay o« & 997 af e #ar
STTUATT,

ST HATAT FT ATAGAAT F ST F FFeade F7 T GAAfRrd F3 % forw qaA7a wre gu § o =67 JHw 9
TqATAT Hr =T s Frerteen # for freras afafa wr e B @ ot | 396 Rrerfelt F srem o aaiawor, a9
ST STaTg Tae HATAT FILT 3 ATTGAAT 6 ST T TAGATHA (T TAT 2 ;

Y T ARIIRIE TRATSTATA §, ITATaT TR, STEH, TTHT TEUUT AT ST TG A0 AT Y
ST, ST T Taeoi A # Ifeafad g, sHarn Bured Ssiiaa<d, S qeda: Taia<uiid Saraid s’ Hed
F THET LA THAT STTaT 8, F T aRafad g1 STt g | TAaor FHrEAnd Aeior stteg=ar, 2006 #, §0f a7 iavoiT
SATIT ITH & T THRAT & T9: oY faT areqfas STy 1 STel & e 9% T @0 darai § qriontas
gfvady & o Uy gMT A1RY, 99 TEqTead IRadd & TRUTHEasE qaieawe 9% file TaEd I919 981 T247
LR

S faemme qEs F Wax e aResmret (e T @i Samar 91 8) % g a1 3
Frsgor & afad= 1 39 F077 g agtaweiia sy F ge T1 A I, 7fE 9F § seEitad aiwferd Hmr & % wre
AT TgoT A AL 8

SIY e TN | T AT T HT HH FIA AT Tg-THERIT H qlag FIA 6 (0 HHE AT § FHIAA & T T
U Feh, ST [ TSI H TREH0r IS § UF ST-STR €,  STAN HT G804 47 17 | HiHe 951 § 67 % &7 H 9

5407 G1/2016 1)
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T T ITANT FIA F S(FT SO2 IESIT 3T Al Bl @ AT THH FATS UL T GTTAA 6 STANRT H 3 3T qfag el
# oft wErar uTe ST & 1 Su Ao § Frrer F T U U2 fi hr aiatdd wwd § fife gawreAr f aataiiT
FATIT H TS HTEA SAUTAT T21 T ATRY, TGl Fad HIAA T 24 % &9 # fafgq v g ;

T IR TATACOT (FHTeron) i F 7w 5 % 9w (3) F 9@ (F) # 78 Ivataa g & 9« w47 ey aeae
7g A= et g T oY & & 1S T8ER0r A1 Y=1Ed S aT T IR 97 gtave a7 Aae atatoa R s
FTRW, T ag AT UHT FIA 6 AT T FAAT T ;

Y AT (HTE0r) sTfefeaH, 1986 (1986 FT 29) FTIT Wacd ATl T TN FId g0 TATELI THTHATT
Frertor sfeg=aT 2006 ST 9T F TSI H TG0, a9 3T TAAT Tadd HATAT H1.3A.246(37) TG 25 AT,
2016 ¥ YT g< off § FauT HemeT F37 & o T SATSTAAT ¥ e 32 g9 UH a1 sqtFaat 9 5 399
TATET B T HATEAT &, ¥ 39 arrg & SEar IFq AT ag=aT siafate w2 arel AT & TSI 6 TqaT S=ar o7
IqAsY FT o AT &, /73 faet & srater & smwta o s

ST Fra 1T | G ST (M1 I A=A 6 Hae § qreq Gl el iz qATa 9 a9% &7 §
IEEIESERIRSILEIE

T, A, FArT TLRTL, IoFT TFTa<0r 9o e, 1986 F A= 5 % sufaaw (3) F @ (F) * ar ufeq s+
TTAXOT (Fer0r) ATATATH, 1986 FT &TeT 3 T ITETT (1) 3T ITATT (2) F @ (v) BT T&d ATl T TIRT Fd §T
I ATEEAT § A forfad deme F3dT §, 9200 -

I SATEAAT H -

(1) &7 7 % 37 977 (i) 3 ®re a7 etortad 39 9T w@r R ST, o -

“7(ii)(F) FRreraT aRESET R a1 srgfFwr a1 38+ SaTe e F qiEdy & R @ w@iaiiy serat
TIRAT: ITEHT, TTFHTT AU AT T ASTATIG LA 0T ITTAT F Fae § qiade il ST FIT AT A Taferd
AT % A7 =9 1§ o S

(F)  A9AT & AfeF UHT I A9ar # Frg & ary e g Sew ’w zw ateeEer & adi| @ miEoiT
SFATIICT TET 0 TS §, AT G TRITSIATEA 6 I9T | TSI T IcIad 7aT § gfa % arer Gweamor gq a1 =7aq
T | STTeF FoT I AT § gfag o6 arey o= sahre smeyaehraneor & forw whwam sfiw/Ar T § aRadd 6
7 T8 FHreor & i &f Ao Fd gu o7 ATeE=aT 6l SAqdr § diad 19 T e SArafed i 00T T4
AT =Y 1§ o ST i 39 ux ars i F fiae "@etia f{ows siwes atata a7 asa s e st
Tty g A= BT ST ST S99 "9 JoeaT § SEE Sdid saed® q@aeoig aaraT Meier i A
Terael | g, AfemT FEf oY TEgE qaiEa i SaTIied &9 ¥ gq AR &l S AT STUdT |

(@) =g sfSit=eET % qearq TRATSHT & FRaTeaa % R0 T3 1aeoi JaTaicd § 9787 & &0 § &s aradd,
TITARO FATITCq i AT H Ze U LT, I3 IcATa 3T IgU 91T § &l TRadad dal g | TRArsr qai®
TN, A9 3T AT TRAAT HATAL/ITST TG T THTATT LT ITIEFT 7 Hag Tgu0r == are
i F3 |

(1) ITaTE T § qRE; ITTE H AT TEdd A7 T TAE Ta9 6 3cATE ordeh T qaia<uiia s fed S&ed il ST
TN g AT TATALINT SFTATTIC T TTAT | e TToq L1 T2 1% o7 ATTAAT & TelI Tgl W&o [aad | T razoig
FATIfed | F WX AAHAT H AT Tiad_ T g1 T Tgu 9% § FT iy 7 1 | TRATSAT q87iF Tg00 A% H 119ty
THTOMTS 3UTad-14 | {30 70 Iuaei & SIqaTe 157 TgUT [0 18 § WIS F7 6 (o0 AT 1 I Hm)";

(DEERGEIES
(%) HrHe aTaT | Hafaq 7 3(F) AT 399 gataq Tiaftedl % qmd Metarad T@r S, 90 -

(M ) @) (4) ®)

"3(@) #He e | > 1.0 frzamAfts | < 1.0 fraaars | ST 39 ae) g
IUTE AT IcuTed  uauadT wHe
A AERT T | o
1. #Foz 3= F ow Suv Frger e

F0E, HIAT A ST FT AGTHERIT
T T IS ATAHT I T FIA B |
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2. AYWW UEde "Hide, UEde
TS Hide Y T Hie &
i % o aieEeeiT sAmta
TEA AT IRl g Firae HiHe 7
fafestor ge wra @ Fod wiEa
THAT § 3UTaA 21"

(@) 7 5(F) THTATAF GTg Gatad ga 5(F) i 399 "etag gfaftest & o Mefofea war srosm:--

(1) (2) ©) (4) ®)

"5(F) wET gR | gdr oSt | 99t uERa U wEhe | AT Z9T0 A1 g0
afga fSad & | H80,  wemER s

UFA qT TR | oy 72 7 FORTI
H2S04 I feoqur:

Afenfor 2 |

1. UHT UL HIERE TOT T HIOTRAT
ZE AT ¢ |

2. @@ & A FedT ge oara @
Ford o T Icared 6T 79 et
TLFT AT F 9 H HSLd fwdr
q Afere T2l g |

3. @& FT T e TTeq LT
Ford T T IcaTRd SHT AT T
TS AT & W & A iahd aedr
H Sfer 7 g 1"

[T, & $-11013/12/2013-1T-11 (1)(¥TT)]
feoqur . g SfgEET A F T, STETIr, 9 1, @ 3 3uEs (i) § A=A €. A e, 1533(3H), arE
14 fd=aw, 2006 T THTEAT At T off 77 qeTe=Tg IHAT FAA. 1737(3N), AT 11 @, 2007; F1.31. 3067 (3),
a1 fREae, 2009 ; FT.3M. 695(37), aTErE 4 der, 2011 ; wr.3m. 2896(31), ariw 13 fmwax, 2012 ; =r.em.
674(z1), AT 13 Wi, 2013 ; F1.3T. 2559(3F), AT 22 ATEd, 2013 ; F1.3M. 2731(), a9 9 Fdaw, 2013 ;
.M. 562(37), TG 26 FEaLr, 2014 ; F1.3T. 1599(37), AT 25 T, 2014; F1.31. 2601 (%), A<E 7 FFqaT, 2014;
1.3, 2600(3), A 9 AT, 2014 ; F.37. 3252(31), aira 22 fawaw, 2014 ; F1.37. 382(31), ANTE 3 FLALT,
2015 ; FT.3T. 811(F), aTEr@ 23 ATH, 2015 ; F.aM. 996(3F), T 10 =1¥a, 2015 ; Fr.2m. 1142(3), aE
17 =¥er, 2015 ; .41, 1141(F), AT 29 o4, 2015 ; F.3T. 1834(), AT 6 TATE, 2015 T F1.37. 2572(%A),

arie 14 fR{daw, 2015, F1.37. 141(37) 15 S99, 2016, F1.37.190(37) T 20 ST=a€Y, 2016, H1.31. 648(37) ATHe 3
AT, 2016 ¥ FT.37. 2269(37) TTEE 1 JATE, 2016 FTT HLATTET T =T =7 |
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IqTEE-XIV
"GNl TS § FIS Il TTH HLA ol AT 6 (7T =T gm0 F7R==0r 1€ & /07 q=/eqata |
TRATSET A ETaw A5 § Raiia waiaeofi aara arwaq afe@ar § Jowre geree qrr ST Tgur
TATE H IcATE FH7 % Areet § afaad & forw 9 qaiaofiy 65 & Saed® ge § a1dd A1 T | T8 giaeT 39
THRAT H & TS § S TATEL0 TATT AFAT ATTGAAT, 1994 3T G0 TS 3w ATIg=T, 2006 F T
AT AT ST A & | ZH T2 0l ZHSAT 1 AATH % (o10 To7 FguoT [F=107 a7 oo ey qeafa o
T F A AN Al g 5T TguOr A arE § uH q«ft /et f = oiw @ uw e = § Ao o
ST
1. TH TIE F TASH & o0 aTH eaed i &g gy / IHe g Fa7 97 Aared gEaid 6 S s
ATTF UF TTET (I 'F) TH 3297 + forw [AfEe fafore Saardt sweqa & % forw #gr Sowm)

2. TH 32T | ST IO I ATE, FT TGO [HAAT S F ATAFIAT FTIT A0 AT 0l ST IO
AT 4 TR FAATT AeA T/ qH T HEATAT TsT TLHTL/H3 QTG L9 F TATEL0 F THE qfed gIeT I
T AR R ST

3. 5T gguer e are/AsE yguer I arE/AATed gy G9e 6 artwe e @ & et s s

T S@T T ST TTATHT HEATA1 F TG0 TAT H FIS Jlag T TF THATT T ITH FIA 6 [0 AT9TF
2l

4. TN S@T T F T AGTF A 0! TIHT o THT TEQ FIT| THAT THTT 1 $5F TF A o

FH H FH TF I AAT 6T STUIAT| 757 T 42307 97 srferrieat gy By o &7 i fare & =
#1 2 o et afafa F fraer s siw aatawoiia s adeshi F =7 | =t avg § I g |

5. T g BETe-famet F arame a7 ey fermrfett £t = wam

6. Fehe 1ot FTHTT AT FERTTETT % STETT 9T 1T T (=0 a7l Ggafd & IcaTg (o § 9Rady & 32¢7 &
foro w=fora e % forg afarsT g&aTes § 9T Araee & gee # a7t & forw Aty forar sroem

7. ATTF T THUHATH [ T-HA T AAATST TgHIT / AFATH A AT F T A1E F 7Teqq | o 2 i sraera
FLET ST

e wguer [Erer i, erra f wfFar it sEugfy ¥ sraw g
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IcqTE =T § ST & V&I & AT o forg wreg

IELE]

TS

T 187 T 941

AT F JFeX

1.0

2.0

3.0

4.0

5.0

5.1

5.2

HTAT & AT IATET 6T GAT

CRERRICE IR WEIERECIRIEIG IR Y]

HTAT % AT Ty GIART 6t AT &
TEEAF TIA AT F GTT T4 TS  TAA S TiHAT:
TAF IR % g I8 4741 91 G

S TE:
7 5 8 A

Ster g fAEer (3 /)

RESIES

HisgaT
gt f "@ua

qreit F1 gua Scare e §
TEATT F 1€ UL

sfafer 9t 1 |gua

=i

gforar + T bt #

1 AT

KASS

5.3

T % HIAT AT A (T STIR/TAT T F3 & a1 | § FlL):
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6.0 warg el (F Ta/fae):
REIE] HYS[ET yaTg fidt I e d wefaa | e o7 sifaw s e 6t
EERIEE I ICR CIER ] fafer
EIBIEET
gferar + T dt fuw
EIREES
sftaer
gqATE
S
T SA=E
RS
6.1 FHTEd G 3T IHF e F qag:
6.2 A/ TATT / TATE % T START &1 fFaeo:
6.3 TATE ITATL 6T T e
6.4 =T F WA U AT (FHTEE FEAFE F AT):
6.5 "IN Fir weEmar (3% T FL):
6.6 AT 7T aree / e & gl f gaegar (398 ¥ F:r5):
6.7 TeATRT SATT=IcT 37T SATAGTHRAT & AT T H{i<h ITH FL & oI Teqra:
7.0 28 {9 oS
*. ©. WA ELEl AR ST H | qearfag Sg iy | SCH AR
1 g
7.1 =g, 2o UT R F37 F o0 ywqre, T8 ¥ s (THTAG FEAFH F A7):;
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7.2

HISET T 4T #f TR % 39949 & o0 y&q19 (FH9Ia3 FEAFH 6 q919):

7.3 T2 T oY = uw Fir wruET F O (uaeEs T F ar):
8.0 FHaT S
RO IWH J WHRFIE | Th&A e ERERKI
Hex e
8.1 HisgaT U ot #Y vH F 3wE F O ywdre, T H F w1 (FHTag FEAFH F qr):;
8.2 T2 Ut Tt uH it FruAT F o (Fwaag FTE F AT):
9.0 FAATH A
wq IqfIre % it wfa af A (1 aREd | A F &g | derw | SR
"0 THC A —— &) &t fafyr ﬁqé'rrrf;ﬁ
=T
9.1 =t/ FAT / O AR/ [ARrg ey / sraferg i faefy F foru sware, oH & A
9.2 FTAF F FIUqA AGAT % [oIT TE=ATH (THATHT SITAHTL o TTH):
9.3 HTHTT HII&q ASThel T il AEEAAT (398 & FIs):
9.4 HTHTT GATATH ATTAY STATT ST T e FT qEeIdT (TTH F F2):
10.0 AT % o
10.1 o= G ordt % SIaTer o T Serar i Rufy
10.2  HEAMT 3T 3Eehr agar & et
10.3  fieer 2 aut & e fRer-Fderaa Sfefiet g s sreert & =T
st siferfaers & g T AU F AT | £ ofr sl F awa
Fom-fagert &t g==T
FT F AR

10.4  Toreer ST a¥eT st & forw gt sifee fore sweqa #w it Fafa (7t @ 2n):
10.5 TATaCofi ST T § SURTH qATEaT SHr 9
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10.6  "YEUU TATH H FT Fhg" TATATONT @1 TLIEF & THTT I
11.0 R K O e O 1 e O S L P B A

11.1 ITATE A T offe, a1 U | HiSET $fiT yeartaq Taad faar (54 /= 4T, /), so sgoor
(5 TR /e Sfe maeATs srafere T (Frar./agtar =, Hifes zq/mgmT ) gatera geariaa = 3urai
T AT AT 2, F A1 aRviiag =9 # REET A7 A0 95997 91§ F TRAAH (I, AT, TAATH
srafere)  |rer foawom

11.2 I T % AT HISET S yEariad §9 7T F oI SIeRT-SAw T W F qFq v ST GG A AT
ElE
11.3 ¥t g 7T T ITATET B UH UH T A A7 fFaer Emr SEr A1Ew |

11.4 e mEHTT it gfa AR

11.5 TAATHSE FAaor gaferd qguor & g e ST F 919 Teeg/Tseq il U ¥ &7 T941 1 faamaw
ST ATRT |
() WTAT % AT g ATA ST a9 T GHT qeviiag =7 F gl ATR0)
(@) S =L H THTAA A wRATet SORaT & &7 e =tz
(3T) T ATHFHTLH & forT Hqae & SIrar 2|
(FT) ITUTE a9 @Id T AATAL A T T SART(HISET ST TEqTiad) T offe araoft & =7 # fagmar ser
EnEy
11.6 T 3T = T § S TG & oIy IR |

11.7 GALATE THTIAL & AT 6T Flaem

11.8  3IUTE ¥ YATE HTAT AT 376 AT

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 23rd November, 2016

S.0.3518(E).—Whereas, by notification of the Government of Intlighe erstwhile Ministry of Environment
and Forests number S.0.1533(E), dated tH2 Sdptember, 2006 issued under sub-section (1) ke (v) of sub-
section (2) of section (3) of the Environment (Botibn) Act, 1986 read with clause (d) of the sule-r(3) of rule 5 of
the Environment (Protection) Rules, 1986, the Gérovernment directed that on and from the datiésqfublication,
the required construction of new projects or atiigi or the expansion or modernisation of exispngjects or activities
listed in the Schedule to the said notificationadintg the capacity addition with change in processechnology and/ or
product mix shall be undertaken in any part of éndinly after prior environmental clearance from tBentral
Government or as the case may be, by the Statd Eewgronment Impact Assessment Authority, duly stitated by
the Central Government under sub-section (3) dice@ of the said Act, in accordance with the gahare specified
therein;

And whereas, the Ministry has received suggestion&irther streamlining of the implementation ebpisions
of the Notification and the suggestions so receivezte referred to the Expert Committee for consilen and
recommendations. Based on their recommendationgrihgsions of the said Notification have been eged by the
Ministry of Environment, Forest and Climate Change;

And whereas in some industrial projects, informatad production process, equipments, estimatedupoi
load and planned mitigation measures, which aretioread in environmental clearance, change afteaildet design
engineering which is mostly undertaken after eminental clearance is granted. The Environmentahtihpssessment
Notification, 2006 shall provide for resultant chgenin environmental clearance based on factualrmition or data
without having to go through entire environmentabcance process again, provided the proposed eldoes not result
in any adverse impact on environment;
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And whereas, the modernisation or change in proghixctof existing projects (having environmentalari@nce)
within existing plot may be exempted from sepamateironmental clearance if there is no additionallytion load
beyond the earlier approved limit envisaged;

And whereas, the use of pet coke, a by-producetbfeum refinery industry in place of coal, in aarhkilns
may be promoted to reduce coal demand of the ceiineloistry. The Government of India also encourages
processing. The use of pet coke as fuel in ceneints does not produce excess,3missions and also helps in further
increasing the usage of fly ash and slag. A chamdeel mix from coal to pet coke may not require amendment in
environmental clearance of cement units where oo&f has been prescribed as fuel;

And whereas clause (a) of sub-rule (3) of rule Ghaf Environment (Protection) Rules, 1986 provitles,
whenever the Central Government considers thatilpitiin or restrictions of any industry or carryimg any processes
or operation in any area should be imposed, itl gfna notice of its intention to do so;

And whereas in exercise of the powers conferredutysection (1), read with clause (v) of sub-sec() of
section 3 of the Environment (Protection) Act, 1986 of 1986), a draft notification for making c&rt amendments in
the Environment Impact Assessment Notification, @@s published in the Gazette of India, vide iaaifon of the
Ministry of Environment, Forest and Climate Changember S.0.246(E) dated the 25th January, 2016tingv
objections and suggestions from all the persokelito be affected thereby, within a period oftgidays from the date
on which copies of the Gazette containing the matification were made available to the public;

And whereas, all objections and suggestions redaiveesponse to the above mentioned draft notifinshave
been duly considered by the Central Government;

Now therefore, in exercise of the powers conferogdsub-section (1) and clause (v) of sub-sect@nof
section 3 of the said Environment (Protection) A&36 read with clause (d) of sub-rule (3) of rbilef the Environment
(Protection) Rules, 1986, the Central Governmenethe makes the following further amendments in Eneironment
Impact Assessment Notification, 2006 namely:—

In the Environment Impact Assessment Notificat@d06,-
()] in paragraph 7, for sub-paragraph (i), thiéofeing sub-paragraph shall be substituted, namely:

"7(ii). Prior Environmental Clearance (EC) processfor Expansion or Modernization or Change of produ¢ mix in
existing projects:

(@)  All applications seeking prior environmenti¢arance for expansion with increase in the prtido capacity
beyond the capacity for which prior environmentabcance has been granted under this notificatiomith increase in
either lease area or production capacity in the cdsmining projects or for the modernisation ofexisting unit with
increase in the total production capacity beyoradttiieshold limit prescribed in the Schedule te tidtification through
change in process and or technology or involvirgange in the product —mix shall be made in Foemd they shall be
considered by the concerned Expert Appraisal Cdteendr State Level Expert Appraisal Committee imigixty days,
who will decide on the due diligence necessacjuiing preparation of Environment Impact Assessnaen public
consultations and the application shall be appdagseordingly for grant of environmental clearance.

(b) Any change in configuration of the plant frohe tenvironmental clearance conditions during execuif the project
after detailed engineering shall be exempt from réguirement of environmental clearance, if therend change in
production and pollution load. The project propdnshall inform the Ministry of Environment, Foreshd Climate
Change / State Level Environment Impact Assessietitority and the concerned State Pollution Conoard.

(c) Any change in product-mix, change in quarsitithin products or number of products in the saategory for
which environmental clearance has been granted Ishaxempt from the requirement of prior environtaé clearance
provided that there is no change in the total ci@lpaanctioned in prior environmental clearancentgd earlier under
this notification and there is no increase in ptadio load. The project proponent shall follow thegedure for obtaining
No Increase in Pollution Loadcertificate from the concerned State Pollution @arBoard as per the provisions given
in Appendix —XIV.”;

(D)) in the Schedule,-

(a) against item 3(b) relating to Cement Plantd #re entries relating thereto, the following shad#l substituted,
namely:-

@) ) 3 “4) ®)
“3 (b) Cement Plant > 1.0 million tonnes | < 1.0 million tonnes | General Conditions shall ap|
annum production annum production
capacity capacity. All stand
alone grinding units | Note:
1. Fuel for cement industry may
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be coal, petcoke, mixture of cc
and petcoke and co-processing
waste provided it meets th
emission standards.

2. The manufacturing o
composite cement by plan
having environmental clearan
for ~ manufacturing  Ordinary

Portland Cement(OPC), Portland

Pozzolana Cement(PPC) a
Portland Slag Cement(PSC) sh
be exempt provided th
production is within sanctione
capacity.”;

(b) against item 5(a)relating to Chemical Fertilizand the entries relating thereto, the followshgll be substituted:-

of

f
Is
e

nd
all
e
d

@) @) ®3) @ ®)
“5(a) Chemical fertilizers All projects includingAll  Single  Super|General condition shall apply.
all Single Supen Phosphate WithoutNote_
Phosphate with H,SO, production )
H,SO, production| and granulation ofl. Granulation of single super

except granulation o
chemical fertilizers.

f chemical fertilizers.

phosphate powder is exempt.

2. Neem coating of fertilizers i
exempt provided that the tot
production does not exceed t
sanctioned capacity in EC plus t

used.

exempt provided that the tot
production does not exceed t
sanctioned capacity in EC plus t

used.”.

weight of the coating material

3. Fortification of fertilizers ig

weight of the fortification material

=

ne
ne

=

ne
ne

[F. No. J-11013/12/2013-IA-II(l)(part)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal notification was published in thez8te of India, Extraordinary, Part Il, SectionS2jb-section(ii)
vide number S.O. 1533(E), dated the 14th Septen20®6 and subsequently amended vide numbers S.@{H)78ated
the 11th October, 2007, S.O. 3067(E), dated the Detember, 2009, S.0.695(E), dated the 4th Api@112
S.0.2896(E), dated the 13th December, 2012 , SATE)/ dated the 13th March, 2013, S.0.2559(E), d#te 22nd
August, 2013, S.0. 2731(E), dated the 9th Septen#tdr3, S.O. 562(E), dated the 26th February, 281@,637(E),
dated the 28th February, 2014, S.0.1599(E), ddted?5th June, 2014, S.0. 2601 (E), dated 7th Oct@fd4, S.O.
2600(E) dated 9th October, 2014, S.O. 3252(E) d2a?edl December, 2014, S.O. 382 (E), dated 3rd Bepra015, and
S.0. 811(E), dated 23rd March, 2015, S.O. 996 @#¢dl 10th April, 2015, S.O. 1142 (E) dated 17thilA@015, S.O.
1141 (E) dated 29th April, 2015, S.O. 1834(E) da@#ddJuly, 2015 and S.O. 2572(E) dated 14th Septen2015, S.O.
141(E) dated 15th January, 2016, S.O. 190(E) dadtd January, 2016, S.O. 648(E) dated 3rd Marcthg 2thd S.O.
2269(E) dated 1st July, 2016.
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Appendix —XIII

Process for obtaining “No Increase in Pollution Lod” certificate / permission from the State Polluton Control
Board*.

The instant amendment in EIA notification exempis requirement of prior environmental clearanaecBses
of change in product mix without change in quangitd pollution load as prescribed in the environtaleclearance of
the project. This facility is available to thoseitanwhich have obtained prior environmental cleasamnder EIA
Notification, 1994 and EIA Notification, 2006. Sucimits shall apply to the State Pollution ContralaBd along with
their last Consent to Operate certificate. Alllsgases shall be examined and decided in followiagner at the State
Pollution Control Board:

1. The application received for such purpose shalsd&r@tinized online at the Regional Officer/Unit idea
level and the applicant shall be asked to subneitifip information in a format (Annexure — ‘A’) spified
for this purpose.

2. The information so received shall be examined kgy Technical Committee constituted for this purpose
comprising of officers from State Pollution ContBbards, Central Pollution Control Board and 4 maé
experts drawn from the academic / research instittd be nominated by Principal Secretary Envirartme
of the State Government / Union Territory.

3. The project proponent is required to obtain a fieaie of no increase in the pollution load frone th
Environmental Auditors and reputed institutionsbs empanelled by the State Pollution Control Bdard
Central Pollution Control Board / Ministry.

4, The applicant along with environmental auditorslistmake presentation before the Technical Committee
The meetings of the Technical Committee shall dd Aeleast once in a month. The Technical Committe
shall examine the details received from the apptiead the environmental auditors as well as tperteof
the scrutiny done by the officers of the State Rmlh Control Board.

5. Based on the deliberations and the scrutiny théaffieal Committee will make its recommendations.

6. Based on the recommendations of the Technical Ctieenihe State Pollution Control Board shall take
decision with respect to the application receivemin the project proponent for change in the consent
operate for the purpose of change in the produet mi

7. The decision taken by the Board shall be convelggaligh sms/e-mail and online Consent/Rejection Orde
to the applicant.

*Based on process and procedure of State Pollutidbontrol Board, Gujarat.
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Format for providing information on Change In Product Mix

Subject

Name & Address of the unit

Sector of Industry

1.0 LIST OF PRODUCTS WITH QUANTITY:

(Full name of each product must be shown)

2.0 LIST OF RAW MATIRIALS WITH QUANTITY &

3.0 MANUFACTURING PROCESS OF EACH PRODUCT WITH CHEMICAL REACTIONS:
4.0 MASS BALANCE FOR EACH PRODUCT:

5.0 WATER ASPECTS:

51 Sources of Raw water:

5.2 Water Consumption Details (KL/Day) :

Propose Existing Water Consumption Break Proposed
up after change in product Additional Water

Water Consumption -
mix :
Consumption

INDUSTRIAL
Process + APCI

Boiler

Cooling

Washing

Gardening
Othel

Total Industrial
DOMESTIC

5.3 Water Balance Diagram (with reuse/rézifcany):
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6.0 EFFLUENT GENERATION (KL/day) :

Propose Existing Effluent Generation after Mode of Disposal & Ultimate

Effluent proposed cha_nge in product Receiving Body
Generation mix
INDUSTRIAL
Process + APCI
Boiler
Cooling
Washing
Othel
Total Industrial
DOMESTIC
6.1 Segregation of Concentrated streamtaruisposal:
6.2 Details of Reduction / Recycle / Reateffluent:
6.3 Effluent Treatment Facilities Provdde
6.4 Proposal for up-gradation of ETP Kwitne bound program):
6.5 Membership of CETP (if any):
6.6 Membership of Common Effluent Conveg@/ Disposal Facility (if any):
6.7 Proposal to achieve zero dischargle technical justification and feasibility:
7.0 FLUE GAS EMISSION:
Sr. Stack attached to Fuel Existing Fuel Proposed Fuel |Stack Height
No. Consumption Consumption
7.1 Proposal for switching over to claafuel, if any (with time bound program):
7.2 Proposal for up-gradation of existkfgCM (with time bound program):
7.3 Proposal for installation of new AP@Mth time bound program):
8.0 PROCESS EMISSON:
Stack Stack attached to Stack heightinf APCM Parameter Permissible
No. Meter Limit

8.1 Proposal for up-gradation of existkigCM, if any (with time bound program):
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8.2 Proposal for installation of new AP@Mth time bound program):
9.0 HAZARDOUS WASTE GENERATION:

Sr. Type of Category Generation per Year Source of | Mode Mode of

No. Waste (As per (No Change) Generatio of Treatment

Schedule) Existing After : Storage | & Disposal
Change in
Product
Mix

9.1 Proposal for reduction / recovery / reuserycle / sale of waste, if any:

9.2 Proposal for efficient recovery of solvefwith technical details):

9.3 Membership of Common Secured Landfill Sifefiy):

9.4 Membership of Common hazardous waste indioeréacility (if any):

10.0
10.1
10.2
10.3

DETAILS OF COMPLIANCE:

Status of environment clearance camtticompliance and its validity

Status of Consent and its Validity:
Notice of Directions / Closure Ordessuied by the GPCB during last 2 years:
Under the Water Act Under the Air Act Under th@EAct

Notice of Directions

Closure Orders

10.4  Status of submission of Environment Auelgtort for previous audit period (if applicable):

10.5
10.6
11.0
111

11.2

EMS adequacy certificate from environmeatalitor:
“No Increase in Pollution Load” certifieatfrom environmental auditor:
ADDITIONAL INFORMATION IMPORTANT FOR APPRAISAL OF T HE PROPOSAL:

Product wise Separate Sheet, showing tietirex and proposed change in Air pollutants (&g./Hr. or,
Kg/day), Water pollutants (e.g. Kg/day) and HapaiWaste generation (Kg./Month or, MT/Month) along
with respective proposed control measures suggestest be shown in tabular form. Along with theailst

of total change in pollution load (Water, Air, Hd¥aste).

Separate colored Layout plans for existind proposed plant machineries along with nortaation must be
provided.

11.3 Details of MSDC of all the Raw Materials &oBucts must be shown.
11.4 Copy of valid consents must be produced.

115

11.6
11.7
11.8

Comparative statement showing ARs of &/atacks samplings must be shown with prescribechssible
limits of respective pollutants.

(A) List of raw materials with quantities must be prodwise, in tabular form.
(B) Chemicals reactions giving each step of the poasst be given.
(C) Mass balance for each reactant has to be given.

(D) Separate sheet showing the details of product wisesumption and waste water generation (from
existing & Proposed) must be shown in tabular form.

Undertaking for no change in machineny glant layout.
Hazardous chemicals storage facility.
Product wise effluent quantity & thieiad.
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